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On the prayer of Mr.M.Chanda,

. learned counsel appearing for the

Applicant and Mr.M.U.Ahmed, learned

Addl. Standing Counsel appearing for

the Union of India , this case stands
adjouined and to be taken up on 30
May, 2008 for hearing. ‘

ushiram) {M.R.Mohanty)
Member(A) Vice-Chairman

Division Bench matter. Hence adjourned

to be taken up on 02.07.2008 for hearing.

02.07.08

pg

A
(Khushiram)
Member (A)

Heard Mr M.Chanda, v.learncd

- counsel appearing for the Applicaht

and Mr M.U.Ahmed, learned Addl
Standing Counsel appearing for the

',Respondent departments. Hearing -

concluded. Order reserved.

M.R.Moh:
Member(A) (Vice—Cgaiarﬁltle
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH .

Original Application No.66 of 2006.

DATE OF DECISION :08 -07 -2008

Shri Krishna Dhan Nath
................... eereeseeeeteeetireeeneeesessrranserssnsensnssaneeansess APplicant/s
Mr M. Chanda

' ....Advocate for the

Applicant/s
-Versus -

. Union of India & Ors. _
PPN Respondent/s
Mr M. U. Ahmed, Addl. C.G.S.C '

............. et AdVOCaLe for the
| ' Respondent/s

CORAM

- THE HON'BLE MR MANORANJAN MOHANTY,lVICE CHAIRMAN

THE HON’BLE DR RAMESH CHANDRA PANDA, MEMBER (A)

1. Whether reporters of local newspapers may be allowed to see
the judgment ? | Yes /[ No-

2.  Whether to be referred to the Reporter or not ? | Yes/No

3.  Whether their Lordships wish to see the fair copy of the
judgment ? Yes/No.

Vice-Chairman/Me er(A)

s
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 66 of 2006
Guwahati, 'This the 8th day of July 2008

HONOURABLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN
HONOURABLE DR. RAMESH CHANDRA PANDA, ADMINISTRATIVE MEMBER

Shri Krishna Dhan Nath

S/0O Late R.M. Nath

10, Debendra Debnath Road

Post: Dhaleswar

Agaratala799007

District: West Tripura

Tripura ... Applicant

(By Advocate: Mr M.Chanda )

Versus

1.  Union of India
Represented by
Secretary to Government of India

Ministry of Home Affairs, New Delhi

2,  The State of Tripura
Represented by
Chief Secretary
Government of Tripura
Agaratala, Tripura

3.  Registrar General of India
(Census Operation)
Government of India
2/A Mansingh Road
New Delhi

4. Director
Department of Personnel & Training(DOPT)
Government of India -
New Delhi 110001 e Respondents

( By Advocate’ Mr M.U.Ahmed, Addl.C.G.S.C)

Nyws=



ORDER

DR. RAMESH CHANDRA PANDA, ADMINISTRATIVE MEMBER

The Applicant has filed this Orlgmal Application under Section 19 of

the Administrative Tribunals Act 1985 and sought the following relieves:

(@ to declare that the applicant is entitled to the scale of pay of

Rs.15,100-18,300/- during the tenure of his deputation period w.e.f.

05.05.2000 to 31.05.2005 while working as Director of Census

Operation, Tripurav under the Ministry of Home Affairs of Govt. of

India; and

(i) to direct the respondents to pay the Applicant salary in the

scale of Rs.15,100-18,300/- for the period from 05.05.2000 till the

date of his repatriation with arrear monetary benefits.
2. The brief facts of the case are that the Applicant is an officer of
Tripura Civil Service (TCS for short). He got promoted to the Grade-I post
in TCS in 1998. The Government of India i.e. Respondent No. 4 (Directof,
Department of Personnel & Training (DOPT) \fide his letter dated
05.05.1998 (Annexure-D) requested all State/UT Chief Secretaries including
the Chief Secretary, Government of Tripura for sending a pa_ﬁel of hames of
IAS officers of the rank of Director/Deputy Secretary to Government of
India for appointment on deputation basis to the post of Director of Census
Operati_on (DCO) in different States/ Union Territories. For the said
pui'pose the States and Union Territories were grouped into 2 different

categories. The State of Tripura was in the second category along with other

/\:\cw&"/
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11 States/Union Territéries._ As per the said DOPT letter déted 5-5-1998,
the DCO posts in the second category are to be filled up on deputation basis
from the IAS officers equal to the rank of Del;uty Secretary to the Govt. of
India. The Government of Tripura in General Administration Department
sought the willingness of various officers. The Government of Tripura could
" not spare any IAS officer for the post of DCO. However, on 22.12.1999 the
’ Applicant conveyed his willingness to the Govt. of Tripura to join as DCO,
Tripura (Annexure--IV). The same was forwarded by the Government of
Tripura to the Governmént of India. The Appointments Committee of the
Cabinet in the Government of India approved the proposal of the Registrar
General and Census. Commissioner of India for appointment of the
Applicant to the post of DCO Tripura under the Ministry of Home Affairs on
' usual deputation terms for a period of 3 years. On 04.05.2000 Gm?ernment
of Tripura placed\ the services of the Applicant at the disposal of the
Government of India for the said post (Annexure -VI). The Applicant joined
the post of DCO, Tripura on 05;.05.2000 which was notified by the office of
the Registrar General of India on 16.05.2000 (Annexure-VIID. After
subsequent extehsidn of the Applicant in the Central deputation as DCO, he
reverted to the State Governmént on 31.05.2005. The Applicant has come to
this Tribunal seeking direction to allow him the scale of pay of Rs.15,100-
18,300/- as per terms and conditions of central deputation for holding the
post of DCO Tripura with effect frofn 05.05.2000.
3. We heard Mr M.Chanda, learned counsel appearing for the Applicant

and Mr M.U.Ahmed, learned Addl. C.G.S.C for the Respondents. Both the

counsels argued extensively citing different judicial _pronounce_ments and

/\t\w)\‘&y



4
defending their réspective stand as indicated in the Original‘ Application
and the rejoinder filed by the Applicant and also in the written statement
* filed by the Respondents. We considered the same m the light of the facts of
the case, the extant rules and instructions and the appropriate Judgements.
4. The Applicant while working in the State Governinent, as on 4.5.2000
was drawing basic pay of Rs. 12,800/-per month in the pay scale of Rs.
12000-18000/-(Annexure-XIX). This is stated to be equivalent to the pay
scale of Deputy Secretary to the Govt. of India. The Applicant sent a self
serving option bn his own voluntarily indicating that he opted for the post
of DCO, Tripura in the scale 6f pay of Rs.15,100-18,300/- as per terms and
conditions of deputation for holding the post with effect from 05.05.2000.
The learned counsel for the Applicant quoted Clause 4.1 on “Exercise of
option” to highlight that the Applicant is duty bound to exercise his option “
to elect to draw either the pay of deputationfforeigh service post or his basic
pay in the parent cadre plus Depﬁtation Duty Allowance thereon plus
personal pay, if any.” We find that his option was not sought for nor was it
mandatory in the circular issued to the State Government. The DOPT
letter dated 5.5.1998 did not prescribe any specific pay scale for the post of
DCO lesé to speak about the scale of pay of Rs.15,100-18,300/-. Further in
the said option filed by the Applicaﬁt, he mentioned aboﬁt his initial pay
fixation “on the basis of the provisidns of FR.22 (D) (a) (1).” The application
of F.R.22 (D (1) has relevance in the cases of the State Government
servants appointed to “higher post” in Central Government and carrying
“duties and responsibilities of greater importance thén those attéching to

the post held by him under State Government.” The learned counsel for the
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Applicant submitted that option to convey the willingness for a pay scale
which is a part of the deputation norms and therefoie the Applicant filed
the same within the time schedﬁle for the scale of pay Rs.15100-18300/-.
The competent authority is the Government of India who has approved the
appointment of the Applicant to the post of DCO and therefore the

deputation of the Applicant should be treated as on the Central deputation
and the Applicant is entitled to get the scale of pay under FR 22 (I) (@(D).
We considered the averments of the Applicant and could not find any
material in support that () the DCO post for Tripura was a “higher post”
and (i) the Applicant was discharging “duties and responsibilities of greater
iinportfance than those attaching to the post held by him under State

Government”

5.  The Applicant has not only filed his option on 30.05.2008 but also
represented to‘Registrar General of India on 16.06.2000, 12.9.2000 and on
few other occasions thereafter. The .Respondent No.3 considered his
representations and the said option and rejected twice (on 30.10.2000 and
18.12.2000). The Applicant was informed on 30.10.2000 that grant of pay
scale of Rs.15100—18300 as DCO Tripura was not tenable and the
Applicant was. entitled to get his pay drawn in the state plus deputation
allowance at the rate of 5% of the pay he was drawing (Annexure-XIV). The
Office of the Registrar General of India in the letter dated 30t October 2000
informed the Applicant as under: |
o« I am directed to refer to your letter No.A.19018/1/2000-
Estt., dated the 12%: September, 2000 on the ‘subject mentioned
above and to say that the post of Director of Census Operations

does not carry any separate pay scale. The officers so appointed
to the post of DCO in the States/Union Territories are continued

Mw@’



to draw their own pay scale which they had been drawing in the
State before joining as DCO. Besides, they are given central
tenure deputation allowance in respect of officers of All India
Services (IAS) and deputation (duty) allowance in terms of the
Department of Personnel & Training, Government of India’s
OM. No.2/29/91-Estt. (Pay-I) dated the 5% January, 1994 in

respect of officers other than All India Services.

2. In view of the above, it is regretted that the request for

grant, of pay scale of DCO is not tenable. However, Shri Nath is

entitled for deputation (duty) allowance at the rate of 5% (f there

is no change in the station or 10% if there is change in station)

besides pay being drawn by him in the State.”
6.  Shri M Chanda stated that some of the averments made in the OA
had not been controverted by the Respondents in vthe written statement.
This means the Respondents have accepted the same. He cited the decision
of Hon'ble Supreme Court in Smt Naseem Bano vs. State of U.P and others
(Civil Appeal No.1100 of 1985) reported in the AIR SC 1993 VOL-2 page
'2592. Hon’ble Apex Court decision was that “Since no dispute was raised on
behalf of respondents Nos.1 to 4 in their reply to the averments made by the
appellant in the Writ petition that 40% of the total number of posts had not
been filled by promotion in as much as the said averments had not been
controverted the High Court should have proceeded on the basis that the
said averments had been admitted by respondents.” The counsel for the
Respondents strongly opposed Mr. Chanda’s views and stated that main
issue on pay scale demanded by the Applicant and the associated matiers
had been covered in the written statement filed by the Respondents. We
find that the points not covered in the written statement of the

Respondents, were clarified during the hearing. We have got views of the

rival parties on all relevant counts in the case for our consideration.

/\):\QMQ-"'



N
\
7

8. The learned counsel for the App_licant quoted the decision of the
Honble Supreme Court in State of Mizoram & another vs. Mizoram
Engineering Service Association and another, (2004) 6 SCC 218 that the
service cannot be termed as unorganized merely because of the absence of
recruitment rules for the service. Tﬁe relevant portion of the Apex Court
decision is reproduced below:

“The main reason for clubbing Engineering service as an

unorganized service in the State is absence of recruitment

rules for the service.. Who is responsible for not framing

the recruitment rules ? Are the members of Engineering

Service responsible for it ? The answer is clearly “No”. For

failure of the State Government to frame recruitment

rules and bring Engineering Service within the

framework of organized service, the engineers cannot be

made to suffer.”
9.  We find the subject of the O.A is significantly different from the one
dealt by Hon’ble Supreme Cotirt of India. Recruitment Rules for the
Directors of Census Operation drawn from IAS exist. The Applicant is an
isolated case on central deputation from the State Civil Service which is
governed by the DOPT OM No.2/29/91-Estt(Pay-II) dated 5% January 1994
applicable in respect of officers other than All India Services. The Applicant
was paid his salary as per the said DOPT O.M. Therefore, the Apex Court
decision in the aforesaid case between State of Mizoram & Others vs.

- Mizoram Engineering Service Association and another is not applicable in

the present O.A.
10. In support of the Applicant’s claim to get the scale of pay which IAS
officers in the rank of Director to Government of In_dia used to get, the
learned counsel for the Applicant cited the Hon’ble Jabalpur Bench of CAT

decision in O.A.No. 198 of 2005, between Sita Ram Yadav and another vs
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Union of India and others, {(2006) 3 ATJ VOL.50}. The Judgment was that
“From these documents it is clear that all those persons who perform duties
of Material Clerk should be entitled to get their post upgraded to that of
Material Clerk by creating these posts in place of their existing posts,
whether called as Sfore Chaser or by any other name.” The cited case was

different from the issues involved in the present OA.

11. The learned counsel for the Applicant also quoted the decision of
Hon’ble Supreme Court of India in Civil Appeal Nos. 510 of 1995 M.R.Gupta
- vs. Union of India & Ors (1995) 5 SCC 628) and highlighted that this
Tribunal has the power to fix pay of the Applicant though he has been
reverted back to his parent service in Government of Tripura. The relevant
portion of the decision is that “we are satisfied that the Tribgnal has raised
the real point and overlooked the crux of the Ihatter. The appellant’s
grievance that his pay fixation was not in accordance with the rules was the
assertion of a continuing wrong against him which gave rise to a recurring
cause of action each time he was paid a salary which was not computed in
acéordanoe with the Mes.” In the present case, we are separately analyzing

the rule position on the issues raised by the Applicant.

12. ‘ The learned counsel for the Applicant also cited the decision of
Madras Bench of CAT in K.S.Ranganathan vs. Union of India in No.1019 of
1990, (1992 ATC Vol.120 155) that even the fortuitous holder of a post, was
entitled to the scale of pay attached to that post. We have analysed within
to find that the DCO posted did not have any attached scale of pay. He also

cited a decision of Hon'ble Supreme Court (R.L.Prasad vs. State of Bihar &
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' Ors. in Civil Appeal No.3961 of 1992 reported in (1994) 28 ATC 52) that it

was not permissible for the State Government to decline to pay a teacher of
a School taken over by the Government. He cited this as an analogy for the
Applicant to have been working as t};1e DCO in the Government of India for
whi;:h he was entitled to the pay admissible to the Director to the

Government of India. The learned counsel also quoted another judgment of

Hon'ble Supreme Court (Union of India & Ors vs. AKRoy reported in

(1986) SCC 675) that the Government servant once appointed would be

governed by service rules and not by terms of contract of service. There was

no separate service rule for the post of Director of Census Operation.

13. | Learned counsel for the Respondents argued that the post of DCO ~for

the State of Tripura was created at the level of Deputy. Secretary to the

Government of India. No specific pay scale was prescribed for the post of
Director of ansus ‘Oﬁerations. A State Civil Service Officer could not

exercise his option for the pay scale of the Director to the government of |
India. Applicant’s option was on his own. The Applicant is not a member of

All India Service. Therefbré his péy could not be regulated in termé of 1AS

(Pay) Rules. The circular did not presc;ribe such option. Hence the

Respondents rightly rejected the Applicant’s request. The Applicant was

only left with the other choice i.e. deputation (duty) allowance of 5% or 10%

as the case may be. Applicanf’s case was examined by the Respondents in
@nsmmﬁon with thé DOPT, which is the competent authority in the
matter of ﬁxation' of pay. It was also clearly mentioned in the appointment
order that the Applicant’s deputation was as per usual terms of deputation

and at no point of time it was indicated that the post of DCO carried any
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specific pay scale. As there is n6 specific pay scale prescribéd for the post of
Director he was paid admissible deputation allowance along with his pay in
the scale of pay of his parent state cadre. His tenure was extended by the
Appointment Committee of the Cabinet from 3 years to 5 years with the
consent of his Cadrve Controlling Authority. The learned‘ counsel .for the
Respondents cited the case law of 2008 (1) SCC 630, Union of India vs
Hiranmoy Sen & Ors., wherein .the Honourable Supreme Court of India
decided that the Court should not fix the pay scale of the ofﬁcials.. The
decision of the Hon'’ble Supreme Court of India rendered on October 12,
2007 is quoted here:-

“This Court in S C Chandra vs. State of Jharkhand (2007)
8 SCC 279) has held that the Court cannot fix pay scale as
that is the purely executive function. In the aforesaid
decision one of us (Markandey Katju J) has discussed in
detail the principle of equal pay for equal work and has
observed that the said principle has been considerably

- watered down in recent decision of this Court and it is not
applied unless there is a complete and wholesale identity
between the two groups, and even there the matter
should be sent for examination by an expert committee
appointed by the Government instead of the Court itself
granting the higher pay scale.” ‘

14. While presenting the case the learned counsel for the Applicant,
specifically drew our attention to 1;he letter of the Registrar General F.No.A-
27011/13/2000-Ad.1T dated 01.08.2000 (Annexure-XI) His argument was
that the enclosure of the said letter was a statément which indicated the
scale of péy of the Director in the Ministry of Home Affairs as Rs.15100-
18300/-. As such he stated that the pay scale shown in the said letter which

the applicant was legitimately entitled to draw in the DCO post. We find

from the letter at Annexure-XI that the subject matter of the letter calling
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for certain information about the DCO. in an enclosed prescribed format to
furnish to the Group of Secretaries on the issue of downsizing. The
prescribed format was not found but a copy of the cadre under the control of
Ministry of Home Affairs was enclosed to the Anngxuré-XI. The learned
counsel could nc;t clarify the doubtful position to us. However, we dealt the
issue as was placed before us. The Applicaht has indirectly brought in the
principle of “equal pay for equal work® by cited statement as part of
Annexure XI. The Statement indicates that Director in MHA has been
getting scale of pay at Rs.15100-18300/.The Applicant’s claim‘was that he
was a Director of CenSus Operation under the Registrar Geﬁeral and
Census Commissioner under the control of MHA. Hence, the Applicant
claimed that he was entiﬂed for the said scale. We have examined this
issue. It is the administration to decide the question whether two posts
which very often may appear to be the same or §imilar should carry equal
pay. The Appliéant in the present case has equated his post as Diréctor of
Census Operation with the Director post in the Ministry of Home Affairs.
Equal designation cannot be termed as equal work. Further, we find that
the DOPT circular dated 05.05.1998 has grouped the DOC posts into 2
groups of States. Tripura comes under the 274 group where bOC is to be in
the grade of Deputy Secretary to Government of India. Respondents state
that the Applicant was in that grade and as such was appointed with usual
deputation terms. The Appli.cant was already drawing the Deputy Secretary
Grade pay in the State. He was not in the scale of pay of the Director in the
Ministry of Home Affairs, Government of India. The deputation allowance

of 5% of the basic pay or Rs.500 which ever is less is the term applicable to
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the Applicant. We find that the usual deputation term applicable in this
case was the above terms. We, therefore, find that the principle of equal pay |
for equal work is not admissible for the Applicant in the present case.

15. We have considered the rival submissions in the light of the facts
presented before us on the only issue - whether the Applicant is entitled to
draw the scale of pay of Rs.15, 100 - 18,300/ when he worked on central
deputation as DCO for Tripura from 5.5.2000 to 31.5.2005.

17. We sum up here our analysis and findings. () The Applicant belongs
to Tripura Civil Service and does not belong to All India Service, more
speciﬁca]ly. the IAS. (i) Out of 2 groups of States / UTs, Tripura was in the
204 group. The first group had the DCO in the grade of Director/Deputy
Secretary to Government of India, whereas in the second group of States
DCO was only in the rank of Deputy Secretary to Government of India. Gii)
Where no'IAS officer was spared like in the State of Tripura, officers from
the State Civil Services were taken on deputation. His application
forwarded by the Government of Tripura for consideration was approved by
Government of India for central deputation. (iv)The terms of deputation did
not specify any scale of pay. On the other hand the usual terms of the
deputation for thé Applicant’s said DCO post is to carry his own scale of pay
admissible in the State plus the députation (duty) allowance at the rate of
5%. (v) The Applicant joined on deputation as DCO and was drawing the
basic pay of Rs.12800 and deputation allowance was allowed to him. v We
find that the Govt. of India has not sought for any option from the officials
including the Applicant for getting a particular pay scale. The Applicant’s

salary as TCS officer in the State scale of pay was protected. (vii) We have
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already dealt hereinbefore why the Director of Census Operation cannot be

| compared with the Director in the Ministry of Home Affairs. We, therefore,

/pg/

do not accept the plea of the Applicant to odmpare the scale of pay of
Director of Census Operationé with that of Director in the Ministry of Home
Affairs. (viii) There was uniform procedure for all the DCOs and there was
no discrimination for the Applicant. (ix) When the Applicant joined as DCO
Tripura he was drawing Rs. 12800 per month in the scale of pay of

Rs.12000- 400- 18000 though he demanded pay in the scale of Rs.15,100 -

. 18,300/-. Demanded pay scale was not applicable to him. The Respondents

have rightly and justly protected his pay as TCS Officer and granted
admissible deputation allowance.

18  In the result, we, therefore find that the Applicant is not entitled to

~ get his pay in the scale of pay of Rs.15, 100 - 18,300/- during the

period/tenﬁre of Central deputation as DCO of Tripura. In view of the
discussions and observation, the O.A. being devoid of merits is, therefore,

dismissed. No costs.

(DR. RAMESH CHANDRA PANDA) (MANORANJAN MOHANTY)
ADMINISTRATIVE MEMBER | - VICE CHAIRMAN
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Applicant communicated his willingncss

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

O. A. No. 66/2006
Shri Krishna Dhan Nath,
-Vg- v
Union of India and Others.

LISTYOF DATES

Applicant was initially appointed as Asstt. Tcacher
PP 3

- Education Department under the Govt. of Tripura.

Applicant joined in Tripura Civ.i}, Service (TCS) as Grade-T officer
gfl/subsﬁ@umﬁy promoted. to the cadre of Grade-I in the year
~x/g.' . . . ’

Director, Covt. of India, D.O.P.T vide D.O. letter dated 05.05.98
requested Chief Secretary, Govt. of Tripura for recommendation of
some names of suitable and willing officers for appointment as
Director, Census Operations on deputation basis. :

' (Annexure- I, Page- 21)
Govt. of Tripura vide memorandum dated 27.11.98 forwarded copy
of letter dated 05.05.98 to the all concerned. officers.

(Annoxure- I Page- 20)

Applicant was asked to infimate his willingness by the Ceneral
Administration (P & T) Departinent, Govt. of Tripura. .
(Anmexure-1Hl, page- 23)

for the post of Diroctor,
Census Operation, Tripura through proper channel,
' {Annoxure-IV, page- 24)

Covt, of fndia, D.O.PT informed the Govt of Tripura that the ,

Appointment Comumittee of the Cabinet approved the ‘proposal of
the Registrar Ceneral of India for appointment of the Applicant as
Director, Census Operation, Tripura on deputation basis for a

period of three years on usual deputation terms and requested fo
release the applicant. .

- (Annexure- V, Page- 26)

Covt, of Tripura‘ placed services of the Applicant at the disposal of
the Govt. of India for appointment as Director, Census Operations,
Tripuza, ' {(Annexure- VI page- 27)

Applicant was appointed as Director of Consus Operations, Tripura
w.e.f 05.05.2000 on deputation basis for a period of 3 years.
‘ {Annexure-VII, page- 28)
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Applicant submitted another ;:m\;;ca ion to the Registrar Ceneral of
india for fixadon of p } in the scale of the post of Director of
 {Anncxure-X, page- 35)

£ 13
G Eome

Pay scale for the post of Director under the Ministry

Affairs as shown in the chart is Ks. 15,100-18,300/-. |
| (Annexure- X1, Pagoe- 36)

k<1

Applicant submitted representations reiterating his praver for

fixation of his pay in the scale of Director.

Y

m_zmcmc /(ﬁ, Page- 38)

Application was invited for appointment to the post of Regional

% 1
census otficer in the Grade of Deputy Director on depu.taﬁan basis
in the scale of Rs, 10,000-15,200/ -, {(Annexure- X1, page- 39)

cale of

STl 4 3 S T —~ o~ I = 2 Yy | 1 ~
D0 is not ieimﬁie cz‘ﬁd Lhe ca;.‘)‘p"ut.ar;i S éuiﬁ tled 3’: T depu @ﬁﬁ‘ﬁ
aiiowance at the ratc of 5 % of his present p r, drawnin t'zc s:a}c

Avplcant submitied one 'c*:rasz:n%atiﬁ'z to the Chicf Sccorctary.
f Tripura stating that if his pay is not fixed in the scale of
Director then he has no other a ’tf‘x,,mfi‘i’ but fo seck his repatriation

to his parent de epartment. {Annexure-XV, page- 42)

e
t".)

Applicant in his D.O letter addressed fo the Registrar Goneral of
India, reiterated his prayer for grant of pay scale and benefits of
Director to him. He also appended a comparative chart showi

that in spite of being Director, his total pay comes to Ks. i(),éiw- ‘

only whercas that of Regional Census Officer w vorking under him
amounts to Rs. 20,343 i.e. Rs. 3,927/- more than ﬂ hat of his.
{Annoare-XV], page- 44)

Appointment of the applicant as Director of Census Opcerations
was notified in  Gazette of India. (Annexure- VI, I'a ge- 29)

Registrar Cenera l of India intimated the applicant that while
wm}f‘mg as DCO would be entitled to confinue to draw his own

pay scale plus d Acpu‘a on allowance of 5% only and his request for
grant of pay-scale of Director cannot be acceded to.
' {Ar xure-XVI, page- 47)

Govt. of Tripura, Department of Ceneral 51_ rinistration (personal’
ard Training) urged upon the R.(G.1, questing him to take
nccessary acton fowards fixation of pay in: f:s,,u:* of the applicant

in the scale of Ks. 15,100-18,300/-.

f\-\

{Amnexure- A‘”ﬁ, page- 48}
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<egistrar General of India made some appointments to the post of
Ueputy Director of census operation on deputation basis in the

scalc of Rs. 10,000-15,200/- and they have been given the scale
ttached to the post of Dy. Director frrespective of their own post

and scale of pay, but the said bencfit is denied to the applicant,
' (Annexure- XXJ, page- 52)

o
&
o

o
3
boort
el
i
b«-&j

)

31.10.2001/10.12.2001- Applicant submitted réprcsentaﬁons reiterating  his
prayer for granting him the pay in the scale of Rs. 15,100-1 8,300/-
and fixing his pay as per FR 22 (1) (a) (1), but to no result,

20.10.2003- Registrar General of India extended the term of deputation of the
applicant w.e.f 050503 to 04.05.04. {Annexure-XXT, page- 54}

- 31.08.2004 Applicant submiticd another representation addressed to the

Registrar General of Tndia, praying for grant of the scale of Rs.
15,100-18,300/- i.c. the scale of Director,
(Annexure- XXIII Series, page- 55)
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2004 Applicant was djrcctcd to confinuc as Director of Census
Operations, Tripura till farther orders. _
: {(Annexure- XXIV, Page- 60)

05.11.04, 08.12.04, 18.01.05- Applicant submitted representations reiferating his
prayers for grant of pay scales of the post of Director, but to ne

result (Annexurc- XXIV Serics)

15.03.2005- Registrar General of India extended tho term of deputation of the
applicant upto 31.03.05 or until further order whichever is earlier.
{Anncxurce- XXV Scrics, page- 66)

Applicant was repatriated to his parent department. .
(Amnexure- XXV Series, page- 67)
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Ex-post-facto approval was accorded regularizing the services of
the applicant as Director of Census Operations, Tripura for the
period of 01.04.2005 to 31.05.2005.

{Annexure- XXV Series, page-68)
04.06.2005- Applicant joined as Additional Director, School Education under
the Govt. of Tripura, (Annecure- XXV Series)

Applicant rlics on the following dedsions: l 8’{ 1a/2°
o @ (1986) 1 SCC 675 Union of India & Ors. -Vs Arun Kumar Roy. Pﬂﬂf‘“

<-{2) AIR 1993 SC 2592 Smt. Naseem Bano V- State of U.P and Ors.

5
% AT] 393 Sita Ram Yadav and anv. Vs- UO.J & Ors.

4

' “@ (2004) 6 SCC 218 State of Mizoram and another - Vs Mizora
Service Assodation.8 W= (Pama. @) > Socvies

} 28 ATC 52 {SC) Ram Lakhan Prasad - Vs- State of Bihar and Ors.

S, ?
SCC 628 M.R. Gupta -Vs- U.01 & Ors. Conint vy ¢

1) Swamy’s Case Law Digest page- 386. 5.5 Pandit V. U.OJ & Ors. —

m Engincering

1] 1992 (2D AT € 155 (S0 Renet) K&@wf@“‘a‘
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b) Respondants:-union of India & Ors. - [P ,
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Is the applicatiion ie iha proper formi- YQSM ‘
" #hather name & description.and address of the a1l the papers been
curnished in causs Bitl. == Yes. /}f : o
Has the application peor, duly signed ang verified - Yega/,»//N{:'
Have the coples culy sigoed S Ye;//l\k” ‘
Have sufflcicit. Aumber of coples f the application peen filed :YW

7
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9.
10,
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14,

15,
16,

23,

L1 - 1 i UL B . . . 2
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Is the applica_tioﬁ by IPY/ po/ for Rs.SO#-%é) 7@5'"@)

Has the application 1s meitanable 2 Yes /ﬁs}é o ., -

Has thz Impugned order .original duly sttestad baen filed iw Ye's;')e/

‘Has the legible copies of the annexurea duly at!‘tes’éed filed:Yc-?M )
Has the Index"of the ducoments been filed a11mgvailable :-W |

Has the Tecuired nuimbor of envolcped bearing full address of the

ifasﬁondanﬁs been fileds- YﬂsL/NQ/ : o P
¢ the declapation as reouired by item 17 of the formsYes/ N0«

. @hether the retiaf sough for arises out of the Single: .Yes//bk{.'

whother- interim relicf is prayed cor s Yes/ NeL o

s nass of @ondonation of deloy is filed is 1+ Suppofted :—Yegéw '

Lrather {his Casg can be heard by .ss;ng%e—%@ﬂbhlnivision ‘Bench s
pny othar polntd S . | |
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General of India against the regret letler dated 30.10.2000 wherein he had

siated that in the avent of grant .of only deputation allowance @ 58 % his
F . LI S DR | L IS I LI P S b I3 UMY P L NS S L
wial fGnaiwisl benefit would be & ‘en s tnan Bs: 500/- which he is not

prepared o accept for undertaking such arduous icb and hua

)]
oo

d in his T0.07 lattar

= [ N T Morm e on oo - O |
get tne scale of Director as per usual ferms and

a% per the normal rules of deputation. The apni

-,
By
raae *
s
™)
et

™. . . . = 1 . A o k] " 2 B TR | - . o
Prector] who is halow him in rank and siatus wouid ha nigher than that of

Tt T e oo g T Tale Toafbonm clomcton o gl g :
i, M€ a150 a p'.:nut:d a comparative chart to his lefter sho v¥ing that in

spite of being a Direcior, ks total pay comes to RBs. 16,418/~ onlv whereas

- 1 o u 4 . L3 - T B Y]

that of Regional Census Officer, working under him amounts to Re. 20,343
H Tie 2 ONy A e o CUST X F Fuia 7 2 gty lienmt e S s3mde O X e
ic. Hs. ..}!( :}LI ,',— [LEXR ﬂ‘u v Hhat Cvf s, T}.‘z > ::i..’FLLr. 7t in i :.-.u‘.i }JJA.' iy

and further expressed that in the event of non-consideration of fus praver

4

. ~ PrR— < " SOt RO H P - [N N
{Lopy of DO letter dated 06.11.2000 is annexed herato a
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although the scale of Asstt. Diroctor was Rs. 7450-13,000/- only as; against
the scale of Bs. 12000-18,400/- of ihe applic ani. Therefore ibe ﬁmﬁicmﬂ
submitted a fresh representa Gon dated 31.08.2004 fo the Regisirar Generai
of India vraving again amongst others, for grant of the scale of ¥s. 15,100-
18,300/~ i.e. ihe scale of DJ‘E’I’.O[ io (e applicani.

{opy of epresenmuoa dated 31.G8.2004 .«:&ibng with the fwo pay

143 jbnd” FHUM { . ¥y T
cortificates dated 30.08.2004 are anncexed herete as Annexure M XITT

series).
4,17 That vide one order No. 1/3/95-Ad.IIl (XXIV) daied 3.11.2004. {he

applicant was directed to continue as Director of census operations,
Tripura il further orders. Thereafter the applicant submitted three
s I

Tepiesentations in succession on {(i5.11.2004. 08.12.2004 and 1i3.01.2GC5

o
)

s (T
- scale of the post of [Hrector,

3

ed

reiterating his earbier prayers for grant of
but with no considerations whatsoever.
{Copv of ordex dated 3.11.2004 and rvepresentations dafed

(5.11.2004  0%.12.2004 and dated 18.01.2005 are annexed hereto as

Annexyire - XXTVY Senes)
SNPIR PR RO Ty 1 d 12 AN A s TVt
2.18 That vide order No, qg AdH (V“ Yy d.xdcd 15.0%.2005 of the Rasistras

CGeneral of india, the terms of d“i}uwtlcil of the d??pih_&n! was exiended

wlicant was thereafter repatriate ad io his parent

department and relieved of his duties as Director of census operations.

Tripura vide order No. 1/3/98-ad. II (CQV) dated 28.05.2005. and

i aveniuaily vide another arder No. 1/3/88-Ad-TlT (XXiV) dated 25.08.2003
ex-post facto apvroval was accorded qlarizine the services of the

T Ly ﬂL'L' OVl Eh s [E LW LR fL u.u_.u-.c s DY ‘.’.LLLD‘ or 1338

pplicant as Director of Census operations, Tripura for the period from

{(1.04 20605 to 51.65.2605. After his repafriation, the appiic as joined as

{Copy of orders dated 15.03.2005, 28.05.2G05 and dated 25.08.2005

exuies - XXV scries),
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wATeCter, Asstt. Directors are comg tollowed in foto in the respondent
=] o A 29163 i3 -~ on -!{ P " rio i3 it e v
&?.‘3%5: iment ﬂlgﬂ AS 3uch ihe conien HQQ OL e respoienis il inere 15 o
PR | Lomus 2fam e o g A N N S LV TP N i W I S mtar i, o fad
Pay-sca 101 the post of Direc i (ensis Lnetatdn is not siistainable .

standard and sei of ryles whalisoever
ruriher, the contention that ¢ the post of DCD is means for selection

grade officers and TAS cadre officers and governed h'» thefr respectve
scales is strictly against Jaw in as nwch as that in a norma i/permanent set-
ap, the scale of a particular bost cannot be person based as an isolated one
in the hierarchy whereas for ail other posts in that hierarchy there have
been definite pay-scales attached to. Any Incumbent irrespective of his
substantive cadre while working in the post of DCO has been dischargfmg |

the same duties and responsibiliies and as such is entitled to the same nav

i £,
arbitrary, *"eg%, uniair,

e o T . e r . s .
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dated 24,04 2000 {Annexure-V), It is teley nf ¢ menticn here that the
iy i 1

by the Government of Indig mnder
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it is relevant to mention here that the officor holding the post of

Direcior under the Govi. of Tripura are entitled ic deaw {he pay scale of Rs.
14150-20.000/-. in the instanf case e, the applicant is holding the post of

iMrector of consus operations but he has not been granted cithor the Pav

1 ~ ~ M

scaie of {he post of the DCO or the pay scale of the posi of Director under

e (Govi of u'miu'a which is dis "'iHlLﬁafOi ; Eil'iu violative of the Dl‘H’lCIDlES

.

{Copy of the order dated 28.11.2002 is anmexed hereto as Annexgre-

‘that the applicant further begs to state tha ‘as initial dep ‘“‘mn was for a

v RS e Ao i PP I S . P . | IO S S . 1 | = O L.
o Hime oV e responddents on thelr owi and sireiched phe 31.05.2005 for

e instant of works but with no consideration regarding the claims of the

a;}p?fga_.i tor his pay scale e, whatsoever, which was unilataral, 4e hitrary

4 LD Qe ‘] J3e, f d - . (RS
That as per FR %25), under Appendix-3 as quoted in pars 4.7, the pay of an
¥ 13 ¥ Pa

k=) K ae -
-, EXCTCING U i ODiIOn

.1 hﬁ?ﬁiﬁ(ﬂr’?ﬁ ppointed on deputation/fore reign service may

It s evident from “Swamv's Cempilatdon of FRSR, Part- L, General
Ruies, page- 441, The Rule has therefare laud cﬁc Wi by the Covt, hevond

‘hatsoever, which is nmmbieniin de chen 4 tho awviicoat It
IMLOUTY S, WG is aiulasit 15 Jase of ths AR RPECALG i the
- - b

KNG hmed Boa N owA™
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{Copy of Swamy's compilation of FRER, page 441 iz annexed horate

for perusal of Hon'ble Tribunal as Annexure- XXVIIL}

1

That the applicant has been denied the pay svale of the post of Director ©
Census O‘peraiiens for ’mng five vears mspite of all efforts, appea}s and
higher responsibﬂiﬁes. As such it i5 a continuous wrong and as per the
settied position of law. a fresh cause of action arose in every month with Blhat)

the pavment of iess ramuneration and jower scale of pay to the anpiicant

for grani of the pay scale of Director, the applicani has incurred heavy

r 1 T LA TG D SIS | k1 :

and it is a fit case for the Hon'bie Tribunal to interfere with and to protect
the rights and interests of the applicant directing the respondenis to grant
the pav-scale ef the post of Director of Census operations with all
allowances thereto including the special duty allowance (SDA) for the

period from 05.05.2000 to 31.05,2005 with ail consequential service benefits.

That this application is made bonafide and for the cause of justice.

7. . 11 JP. el S e e 30 .o 2 s s irrmegn o B d Lt e
Oy um the a 'yutaﬂt 5 entitiea o the usual terms u{ ur:i;u fion in feros

ot the respondents communication of offer dated 24.04.20U0 {Annexure-

Pan Elani s amae A Lpsanl dn MR SR UPT T dzares 2qen .
For ihat, as per die “isual terms of L;_E_Qu.iaﬁﬁu as iaid down u icler

fundamental rules, the applicant is entitied to ciect and draw the pay of

ihe depulation post and his pay would be fixed as per the provisions of
i x = ,

R 22 (D) (a) (1) applicant ejected for the payv of the post of Director
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under rules,

For thal, the post of Direclors under the M.i.nisiry of Home Affairs

15,100 to 18.300/- as notified under letter dated 01.68.2000 ¢ Annexure-X1)

of mu resnondent No. 3. As-guch

g SLREA LA i) e AR -

]
3
=y
[}
"t
=}
(=

vider the sare atinisley alse carries the scale

which the applicant is entitled to ¢

For that, under similar situation,

under deputation from state services to the post of Deputy Directors of

census operation in the respon

=

-

cadre pay of the deputation pos

dent dET’&ItunPﬁt have

<m’?umm: \v\’ﬂl(.ﬂ is Lﬂ"a(.l’l]IlleIOIV cmtl violativ € OI t_ﬂ(:‘

the Constituli uon of India.

’1 g LA AL A3 R =By -
01.08.2000 {Annexure-XD), which
araw

-

For that, when there is spedfic scde of pay for all the pusts in the

u—smmu&m&; that there is

responcent department, the ﬁ}ea of the

- s

epecific scale for the post of DCO

rrj
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not sustainable in law and such plea is arbitrary, malafide, illegal, unfair

and violative of the principles of natural justice.

For that, the re&?ondéﬂis clearly expfes&ed in l‘ﬂ"i_f copunuitcalion dated

o g1 S SN PR
24.04.2000 {Annexure-V} that the ag f%emt“*"n“ of the applicant i3 as per
nsnal terms of d.»_pzx;ai.i& n" and at no point of Gme they indicated bofore

: . N TS ; B omm sisEr wimEE
his spooiintiment on depul atioit that the Dt,m of DUOC doss nol carey any

a

ECTRR IS N R by i P Saeyiondaned i e
pay scale. A particular post in the hierarc hy cannot be anisolated one ina

v

. . =33 . s PR .
permanent set np, withonf any pay scale ang it amonnis o mis-

For that the applicant on assummg the charges of DCQ has shouldered
higher responsibilities, not only for the post of DCO but even that of Joint
Registrar Genera i as well and as such he is legitimately entitled to higher

- -

For that the applicant had made continuous prayers, represe entations

r’mrmcr the entire period of his deputation for grant of his cadre pay for the

st of TCO but with no consideration whatsoever.

"Ei

For that the reﬁ’pendems kept the applicant engaged for five vears on

ajg?ui;g Han on their own for the 3nh.\rm.r of works hut they did not vrant

B &

him either the cadre pay for the deputation post nor the pay of Director of
iis parent department i.e the post of Director under the Govt. of Tripuia.
s 1 : _ 1 3 ' s :

for which the applicant has suffered heavy financial loss

Details of remedies exhausted.

—E “+ e 5 3 < ] - 3 - = .
that the appucant declares that he has. exhausted all the remeaqies

fa

available to and there is no other alt ematwe remedv than to file this

application.

Matters not previously filed or pending with any other Court.

. » | | K y§ ¢ e DR Y ‘?‘“\h

/
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ant further declares that he had not provicus Iy filed any
applicalion, Wril Pelition or Suii before any Court or any other Auihoriiy

or any other Rench of the Tribunal regarding the su biect maiter of this

vefore any of them,

r”f‘

Relief (s} suught fon

Under the fmw and circumslances staled above, ihe acolicant hwmbly
prays that Your Lordships be pieased to admit this application. call for the

records of the case and issue notice to the respondents to show cause as to

]

why the relief (s} sougiu {or in this appiic-aéion shall nol be granted and on
perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleased to declare that the applicant is

entitied {0 the scale of pay of Rs. 15,1

deputation period w.ef. 05.05.2000 to 31.05.2005, whiie working as
Director in the Census aevartmem, Tripura under the Govi. of India,

.

Ministry of Home Affairs.

Costs of the application.

'.%;‘mj.f other relief (s} to which the applicant is entitled as the Hon'ble

During pendency of the application, the applicant prays for the following
inlerim reliefs: - |
™ ’

Kb Lne ot

.
;
f
;
[
|
;
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-~ Date of issue

,_.4
b
S

0ol be a bar {o the respondents for considering (e represeniations of ihe

applicant.

GO0 400000 000040 000800000¢r0 2000000200000 440408008000 000200000068 08000

Particulars of ihe LP.O

1.P.O No. L 926G 319548 .
. 28, 2. 06 .

Issued from S

Payable at ! & Po.

List of enciosires:
As given in the index.

3
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and those made in Paragraph 5 are true to mv e egal advice and { have no

AN SLpid hown oM
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Y O w | | A
) > : GOV ER:MEUT OF TRIPURA )
-_ ; APPOIIMLUT & SLRVICES DEPARTMENT \(‘,
. E | b | C - | A
NO.Y¥.14(4)-GA/94(L) Dated,hgirtala,the June, 1008,
MEMORADUL

SubJeot $- Appointmcnt on deputation to the pnst of
. Director, Census Operations.

The uncersigned is directed to forward herevith
tho copy oﬂ'uovcrnmnnt of Indla, Deptt. of Pursunnel &

Tralnlng, MJnlstry of Ptrsonnel, P.G. & Pensions, North

",, Block, ilew mlhi u 0.H0.6/3/98-10(MMWIX) dnlml the Sth Moy,
| 1998 on the subJect menticned above and to request all
concerned whether thev are willing to be considered for
appointmunt'aé Uirectbr, Census Operatinns in the 30
Dircctdrapes on éeputation gnd i€ so, the same may kindly.

be inhtimated to this Department at an early date.

lwﬂ v

I'nclo :- As stated. ( s. C. Pely )
: Under Secretary to the
Government of Tripura.

® ® & 0 0 ¢

Tu

shri’ ‘VL({ 65£[CLI?;X"_ .
b Ps /——/J/co Gt pl

R e R

L. /V7) /(U ’(/((r,‘) ) /

- e -
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UPMA . CHAWDHRY : wifaw, A mwaa aar JuT dqmy

OIRECTOR o e s, A fedt-110001

TELE. NO. 301 6319 ' : GOVERNMENT OF INDIA

. ﬁEPARTMENT OF PERSONNEL AND* TRAINING
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES

AND PENSIONS
NORTH BLOCK, NEW DELHI-110001

D0.0. No. 6/3/98“50(””.11) Dated: May 4, 1998
S ‘HS MAY’QQ’
A@N-\Eb(ﬂ%upxaa‘/
The Registrar General & Consus

Commissioner, India has requested for a panel of
names of IAS officers of the rank of Deputy
Secretary/Oirector for appointment on deputation
basis to the posts of Oir

ector Census Operations
/{ v(ﬁv in the 30 Directorates dealing with Cmn?um
AQ ﬂ&‘(} ~ Operations in the vurioug States and Union
% &\;///// Territories. .
! l el N 2. of the 30 posts of Directors of
. w‘ Census Operations 18 posts in  the following
6 W eighteen States are required to be filled by
y{ -~ Selection grade officers of the rank of
\ fﬁ% Director/Deputy Secretary /to the Government of

India: -

Andhra Pradesh, Assam, Bibhar, Gujarat,
Haryana . Himachn Frade~b, R,
Kacnantaka, Kerala, Madhyn Pracdesih,
'Maharashtra,‘OPissa, Punjab, Rajasthan,

Tamil Nadu, Uttar Pradesh, West Benaal .
and Delhij .

The remaining 12 posts
States/UTs are to be
Grade/Junior Administrative Grade Officers of the

IAS equal to the rank of Deputy Secretary to the
Government of India.

in the following 12
filled by Selection

~

Arunachal Pradesh, Goa, Manipur,
Meghalaya, Mizoram, Nagaland, Siklim,
Jripura,  andaman and Nicobar Istand:s,

Chandlqurh, Lakohcadweop & Pondinhorry.

‘ . 3. the duties assigned to the pozt of

% Director. Censys= Operations include functioning

o S R i effectively as a coordinator wd maintaining qgood
! 4/ T o blansion with District Collectors, Heads of
' Departments and Senior Officers of  the State

Government and Union Territorijes
where appointed. The officers would have Lo b
of proven ability with adequate district ane
administrative expericence  and also be in sonnd
heal th and physically (it as the work involves
exbtenidive Louring and an active regimen.

Administration
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] A 1 whall, therefore, be qratelul il
vou' coulld rTecommend some  names of sultable  and
willing Ins officers of the rank of
Directdn/oeputy Scecretary  for the above ponto.
N5 Lha requirement  of  the 0/0 the Reaisbro
General & Cencus  Commissioner Is urgent, 1t i«
requested that the names may pleaso o

recommencded immediately and latest by May 29,

1996, While recommending names, it may. kindly be

ensured that - the officers are clear from
vigilance angle and their integrity is certified.
It is also  requested that information in respect

of the recommended officers on the following

polnts.may also be furnished alongwith:

(a) -, the experience of the officers
concerned;
(b) : the precent post held by them at
: present:
(¢) ' their prezent emoluments: and
(d) any facts or qualification which would

make the officer particularly suftable
tor the poal. of Director of Census
Operation .

Yours sinderely,

(UPMA CHAWDHRY)

Shri V. Tulasi Dan,
Chief Secretary,
Government of Tripura,
AGARTALA . -

|

Wtﬁ_

é&f'
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GOVLEPNMLNT OF TRIPURA ‘ ' )
GhNERAL‘AINMHJIS”HATION_(P & 1) DEPARYMENT
s —
NO.F.14(4)-GA/94(L) ¢ - * Da@ed,Agartala,the\- Dec.,1999.
D%WDRANDUM
SubJect ‘- Fllllng up of the post of Director, Census ‘ ..
' Opequlons, Tripura. - ' -
K !

The undersigned is'directed to request the_Officers
Concerhed,tO'intimatq whother they'nre willing to be consldered
for.appointment to the pos< of'Directqr, Census Operations,
'iripqra under-tﬁe Registrar General of India, Ministry of
'Home Affairsvonvdeputation bas;s;.The willingness may kindly

, be-communicatedAto this Department lates{ by the aOth December,

1999 positively.

! Ei ; L oo .
D T .' L e Lo ! /".l.’ //
: . : // ~,
- . . .. ] } /' \\ A .
. AN ST N ( Manlcb Cumat )

. R " Joint Secretary to the
: o : ~ Government c¢f Tripura.




To ..
The Jomnt Sccrclarv

- General Administration(P & T) Depdl tment; | o
 Government of Tnpura
" Agartala.

*

Thyroy- Pﬂbf’\/ U\‘\”‘A

Subjccl - Fillmg up ol the post ()fDlx‘cUl(»l‘.
-+ - Census Operations, Tripura.

Sir, . '
In pursuance of your letter . No [:34(4)-GAS4(L) dt. L7

- Dcc 99 |LCClVCd on 22™ Dcc’Q‘) I would Ilkc o conv cy my willingness to

consider my naime 101 the post ol Director, Census Upemhon 'lnpula

N~

This is for favour of vour kind'information & necessary action.

S Yours laithiully,
WM H 11
( K. D. NATH ) '
Joint Director of Survevs & Land Records,
L Government of ‘Uripura. .




&

!

Ne.F.L{PERS)-DLRS /ESTT/98/ N2y =G5
| COVERNMENT OF THIPURA —
DIRECTORATE OF LAWD RECORDS & SETTLENENT
& & OHV I

Dated, Aglrtala
the 22~ th Dec,99.

Te

The Jeint Secretary,

Generzl Administratien(P & T)Department,
Gevernment of Tripura,

Agartalaa
Subject: - Filling up of the %ast of Director,
Cepsys Operatiens.iripura.
Sir,

I am ferwsrdina Xke herewith the letter dated
£2,12.99 submitted by Shri K.D.Nath,T.C.S.Gr.I(Jeint Director)
of Surveys & Land Recerds for faveur of deing the needful,

Yours faithfully,

Vﬁxq\\V&JS
( KoP.GOSWAML )
Director,
Land Records & Settlement
Gavernrent _of Tripursa

Cepy tot-

\

“ Shri K.D.Nath,Jeint Director,Surveys & Lénd Records
fer infermation.
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"l"-;'(-‘m of e s%mtml noy PHE ESTABLISHMENT 0'1‘«‘1?101511 9.4~
’ GOVERNMENT OF INDIA AAM/E}(URE»IZ

i tts. o
d L otc. P T ODEPARTMENT OF PE nsoNNl L AND 'nmlmm.
 RUECED (\1? A W bR
No. ' . Q
Dated. )(/,}/"){)C 10 . THE CHTEF SECRETARY 15
= CGOVERNMENT OF TRIPURA

‘AGAIHM A

et e 4 e s ey e e ek e

NO. (),/14/99 -EO(MM- II) NLW DLLHI, l) TED APRIL. 24, 2000

.-.—.—...——.—-—_.——-.——-_——_——_..—..._—..—_—.—_—..—_.—_-———.—-——.———.——-.———..-———.__.-

‘ / : THL APPOINTMENTS COMMITTLL OF THE CABINET HAS

,Qﬁx APPROVLD THE PROPOSAL OF TIE OFFICE OF THE REGISTRAR

U“k¥ © QENERAL & CENSUS COMMISSIONER, INDIA FOR "APPOINTMENT OF

SHRT KRISHNADHAN NATH, TCS TO THE POST OF DIRECTOR OV

CENSUS OPERATIONS, TRIPURA UNDER THE NINISTRY OF 1OME

AFFAIRS ON- USUAL DIPUIATION TERMS FOR A3PERIOD OF THREL

YEARS FROM THE DA'YE OF HI1S TAKING OVER CHARGE OF THY

POST OR UNTIL FURTHER ORDERS, WilICHEVER - EVENT TAKES
PLACE EARLIER(-) . ' -

2. STHI OFFICER HAY KINDLY BE RELIEVED OF HIS DUTIES
THMEDTATELY Wi TH INSTRUCTLIONS 170 TAKE up s NEW
ASbl(;NH!Nl‘( ) THE (,H l)()oolLR OF SHRY KRISHNADHAN NATH LS
lquURNlD HEREWITHA .

Lopy by posL in confirmation.:

. VA

AN . (0.1. BUDHIRAJA)
\‘47‘:- ‘ . UNDER SECRETARY 10 THE (l()Vl'RNHI N'T OF INDIA

i w 0 9 MAY 2000 |

f‘«\ v//
% ”Copy forwarded to :-—

;0. "/14[_‘)‘)—1 Of(MM=T1), ,ﬁ..(-!.kz'.__]-?C..l..h.i...;_...d!,\J'»..Q.ﬁl-_/.\.l".!‘.l‘1;%.‘1 L2000

Prlme ‘Minister Office (Smt. Rashmi Verma, Director).
Cabinet Secretariat (Sh, M.S. Mathur, Dy.Secretnry).

a“w}\

Office of the Registrar Generanl & Census
Commissioner, India (Shri S.P. Sharma, Consultant),
2-A, Mansingh Road, New Delhi w.r.t. its letter

Y No.1/3/98-Ad. ltl(xxlv), dated 25.2.2000.

Director of Census Operations, Tripura on usunl
deputation termas has been npproved for a }\(.‘1""1(.»(!- of
threo yenrsa from the dnte of his taking over charvge
of the poat wor until further orders, whichever cvent
tqkes place earlier.

Ps Lo  MHOS(PP)/Pes t.o Secretary(P)/I'S Lo EO/RO
(QH)/EO (MM-1)/Guard File.

" Qe . ‘
)3)\[6\ /97 \@6 (N VU~

\Q\j ) }}} \\\:) (O0.P. BUDHIRAJA)
r~ ‘3
oﬂ“-

Ve
\(\ UMNDER SECRETARY TO THE GOVERNMENT OF INDLA

Al vy -
\dp’a_ Vo d/]ﬂv/ﬁn)yﬂ U/’[’U
et Lo e el

’I‘he appointment of Shri Krishnadhan Nath, TCS  wsf

.__‘ AT SEATIN ¥ “\'\ \\:(D\‘\ft . \\“ﬂ\\ ‘\( ) C‘\ ‘

N
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S .  GOVAREMANT OF TRIPIRA o |
. ;>, A CENIRAL ACUTRESTRATION (P & T) DEPARTUGNT b\'
WO 14(4)=GA/04(L) ¢ Datodsdgartala, the 4th 18 s 20000

 NOTIFICATION

| Copy:to S . R .
e Chief Secretary, Iripura, Agartald.

71;”}?VInfpuraumncg of¥00vérnmenf-qf Indﬁa. thtstry of :-Q R ¥

f_;dohé*#jvhiragiQﬁﬁica'qf_thabﬁegiatrgr.Gcnoral;,Indiat New
;gfua;ht,;atgeruMO,;/jjg&-&d.sz.(xxzr)”ﬁdted”tne-zntn'Apntz.;-: .
: 1f2000.7théﬁGovernpr:isjpleased’tofplace the gervices of. B
.Shri=Kriehnadh¢n'Hdth.~ICS?GradeeJ. Jotint Director of Land
‘Records & Settlement, Govarnmnent of Tripura at vhe dtepossl
. " of the Governmant of Indic JSor appointment as Director,

Census Oparations, .irtpura under. the Uintatry of lUona Affatrse.

: Offtod of the Rogistrar Genorals india with tmmediato offocte

Dy order of ths_Covarnor,

Y
U BeRe D8 Gupta ') /42 '
‘ Under Secratary to the : |

“Government of 1Iripurae

[ NN XN NN/

"2e Principal Seeretary to (GovEIOTs Tﬂtpurd;Qajbhavan.dgartala&

. 3e Secretary to Chief Hintaters Tripura, Agertalae
. 4e 0ffices of all Hintaters, Iripurae Agartald.

S 411 Principal Secratartes/commtssicnere/SeCretdrtespTrtpurq.'

N Je
6o . dstablighment Offtcer & Addttional Secretarys Govte of

Indic, Lepartnent of Personnel & rrainings, Worth Blocks
Hew Delhi « 110007« ' .

- 7« Consultant, Govte of India, Hintstry of fone Afratra, -

Office of the Lagletrar deneral, Indics 2/4 lManaingh
Road, liew Lelhl = 1e = .
8e Uirector, Cecnsus Oparattons.-Trtpura.-Agartala.»
9. Director, Land Records & Sattlenent, Tripura, Apartaela
with regquest to kindly release Shrt kKrishnadhan Hiaths
- Tcs eor=l to teke up lils new Assignnent ag sirectors
- Cenaus Operations, Iripurea Dy 4th ¥al» 2000« :

" 10« ianagers Govte Presss Agartalia for publicatione

11+ Treasury Officer, dgartald, Fest Iripurae
12+ Accountant Generdal (4 & &)s ATipuras Agartalae

13 -Btnance Jepttel istielre ), Clull Secttep Iripurce. -

4e Shrt Lrighnadkan Hetis IC5 ¢r-I, Joint Director of Ldnd :
necords & cettlement, Tripurcs Sgartalae
15+ Personal filefiuard flles’
7 ()

N 7 -~
125 T
( Beke L#s Gupta ) '
Under secretery to the
Governnent qf Iripurae

so000 00
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' R L Amvexune.— @)
(TO BE PUBLISHED IN THI" GAZE 'l"l‘q OF INDIA,PART- ITI, SECTION- I) (7/
ARE & HERIREIR BT Bralery J

NG IRER, & 5, 20 THRE IS, 98 Rt 110 011 _
OFFICE OF THE REGISTRAR GENERAL, INDIA

(Gmfernment of Indm, Ministry of Rame Affairs)
2A MANSINGH ROAD NEVV DELHI 110 011

Re.f-'N'Of 1/3/98-Ad.IIT(XXIV) = - . | Date: 16.5.2000.

¥
NOTIFICATION

The . President. is. pleased to appoint "Sh.Krishnadhan Nath a TCS .
-officer as Director of Census' Operations, Tripura with effect from 5.5. 2000(FN)
on Central Deputation  for a perlod of 3(three) years that is upto '4.5. 2003 or
until further orders, whlchever is earlier.

- ~The Heqdquarters of~Shr1 Krlshnadhan N:ath will be at Agartala.

q { : , . .
1} : - o 1919

= 3\/\ , - (J.k. BANTHIA)-

37 ~ REGISTRA ,GENERM[,\CAND
i\ 2 CENSUS COMMISSIONER OF INDIA
NS | o

. iTo

o i ) ,
1 3 The Manager,
‘a4 Government of India Press,

© Q Faraidabad(Haryana)

% a!No. l/3/98—Ad—III(XXIV)

1. .Sh. Krlshnadhan Nat:h, Dlrector of Census Operatlons, Trlpura.
2. -All Directarates of Census’ Operations.
3. The ‘Chief Secretary, Government of Tripura Agartala with the request ‘that
.the Service. book and LBC of Shri Krlshnadhan Nath may be sent to thlS
- office at the earliest.. . = .
4. "The Accountant General (A&E), Trlpura, Agartala.
. 5..'The Pay & Accounts Officer(Census), AGCW&M Ruilding, New Dethi.
6. . 8/Sh. D.K. Maini/G.Sudershan, Ad.III Section.
7. PS to RGI. - ‘ : :
8. Order file.




%'és*:.'ﬂ‘
Wy

nm e :f?tv m'—saoo 99

amruﬂm

- “‘.{;r T w

»

';I"'aﬂ

L i R E AN BT CRE

m'm'n"n t‘r srni T wAam A ﬁ'

R e
~ ‘. ; Coeut ! 4 .‘\ o .
o . - il
N ] et
e ‘n JM.INISI RY OF llOME AYFAIRS =
Ly thcc of thc Reglslrn; Geu‘eral Indm e .
, . ) o R TTL Skl f-‘-;., .

B 1071( 31) — IO aﬁzﬁw 1948 (1948 Emwra‘n)

fm vrmvrn srni PRy . ‘m it ’ﬁgﬂm qmﬂ % pe.

A ; "r.'-"- :'5“ -~|: A

l (37 o[ 1948), the, Central Government. hexcby appouus Shri S, K':BISWJS, an
of Census Operahous to supervnse the mkmg of census wuhm the State of M.\lnrashln

Sewuce (M4 90),asthe Ducclor
for the 20()l ccnsus

- 3275 Q2000

[

o e A T (1) g
\m‘ﬁﬂ VAR A (T 90) A aﬁmﬂ ) ya.®. fawam = nmmﬁ 2001 aﬁ

R o . ..

[ﬁcer of thc ‘lndmn Aduums(mlnve' :

‘ "\
- e e ,xnmoanAan,, :
o (AN ' \"- . lj'\)l-.'.‘ ol :- |l .':vl "“(‘Ml, (‘}l "‘_l' '4; | :-ul ' .
oL e Lt ‘.J;',' LIS PERC I 3~3u~raug(|.)’~-_ ' B ’ .
= Ve I’ARI ll—-——SLctlun 3—-Suh section (i) i
v . . L. . I‘ v_" ' '
et : o s LD
) R i mﬂmrr A Wﬁm . Y
‘ )- Puuusunwnv AU'monnY
~A ) . \.‘l‘l":' .{l -
4. 7811 - '4? foeelt, -grwfEn, T.amt 30, 2000 /3TETAUT 9, 1522 e
No. 781} NEW DELMI, munsuA\' NOVEMBER 30, 2000/AGRAIIAYANA) 1922 '
fah o as‘faﬁﬂ 23={W zooo s L ¢
PR RO

5 g
IV

[n 9133199 ‘Eﬁ i (_@r-i)]“ i
O l‘ ¥
AL mi’dm A ’11 ﬂmtrmgrt dﬂt

wwmgaa:: :

S O 1071(13) —In cxercise oflhc powcrs COnfcrred by Sub seclion (1 of Scclion 4. of the Ccnsus Acl 1948

A([. L

lNo 9m/99 CD (CEN)]

J K. BANTHIA Reg,lslrar Gc.ncral and

Census Comuussmncr Il\dld, .
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NOTIFICATION ° |

New Delhi, the 23rd No'vcmBer, 2000 . C : '

S.4). 1072(E).—In cxcrcise of the powers conferred by Sub-scction (1) of Scction 4 of the Census Act, 1948
(37 of 1948), the Central Government hercby (1

1
\ : |
: _ n appoints Shri Metongmeren, an Officer of the Indian Administrative i
Scrvncc (NL : SCS : 80), as ihe.Director of Census Operations, to supervise the taking of census within the Statc of ‘
Nagaland, for the 2001 census. - y ’

{No. 9/33/99-CL) (CEN)
) K BANTHIA, Registrar General and
_ Census Commissioner, India,
sy =

8 feel, 23 T@=IL, 2000 ‘

T, 2. 1073( 31 ). — ey aifufn, 1948 (1948 T Hwis 37) F AIG 4 w39 (1) FIU AT wixrd \
i o g I R G I Hene A (¥.ugL. : 86) ¥ Sifbrmd) A dhsih AaRin A fafan v A 2001 ) =.
SFET m%mrﬂmnﬁﬂ&mmﬁ%'ﬁmmmf‘—ﬁvwa’w%;qaqtﬁgqﬂvmﬁh ' \\
‘ . ' (. 9/33/99-H.3) (1)) \‘
' !

s AR A, A  nerRiRR ailt

' MY S1PER

NOTIFICATION
New Dethi, the 23rd Novel\nbcr; 2000

S.0. 1073(1).—In cxc_rcisc of the powers conferred by Sub-section (1) of Scction 4 at il Censns Act, 1948
(37 of 1948), the Central Govermment hereby appoints Shri P.G. Tanzing, an Olficer of the Indian Administrative

Service (KL : 86), as the Dircclor of Census Opcrations, 10 supervisc the taking of census within the State ol Sikkim,
for the 2001 census. ’ '

[No. 9/33/99-CD (CEN)

J K. BANTHIA, Repistrar General and
Census Commissioncr. India

alEgEAr
. o i feed, 23 TS, 2000

1. AW, 1074( A1), — ST afufrim, 1948 (1948 7 Al 37) T U4 T 30U (1) w et wlfrnl Tm
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scc(mu { ) 0( Scction 4 ol'lhc Census Act, 1948
(37 of 1948), the Central Governmiént hereby ‘tppmn(‘; Shri Krishnadhan Nath, an Officer of the Tripura Civit Service
(1CS : Grade-1), as the Director of Census Operations, to supervise the taking of census within the Sl.nlo of Tripura, for
the 2001 census. >

. . . [No. 9/33/99-CD (CEN)]

J.K: BANTHIA, Registrar General and

: - Census Commissioner, India

i .. - e
\ _ = fieeh, 23 TERR, 2000

-~

M W G FE T YRR ARG W‘IWﬁwf‘mﬁm (witdrum) ¥ sfirnd st o WLW, TR W ST vf‘vl T

Y #2001 aﬁmn#mﬁmnd&maﬁ#ﬁmvmwiﬁw&ww Propw v 1

[H. 9/33/99-70.%). (D7)}
97 R [ifem, wra % tmzf‘m_gﬁ aily
T g
NOTIFICATION
' New Delhi, lhc 23rd November, 2000

S.0. 1075(E).—In e\ermse of the powers conferred by Sub- section (1) of Section 4 of the Cenisus Act, 1948
« (37 of 1948), the Central Govemment hereby appoints Shri N.K. Laskar, an Officer of the Arunachal. Pradesh Civil
Service (APCS), as the Director of Cénsus Opcratxons to supervise the taking of ceunsus within the State of Arunachal

Pradesh, for the 2001 censts.
\ Vd

|No. 9/33/99-CD (CEN)}

Census Comumissioner, India
atf
74 fewel, 23 77, 2000

T, 3. 1076( 31). ——'rmvrn aifufrrn, 1948 (1948 = WEA® 37) * M 4 7 I9URI (1) FRI v vl
- FAM FW TR GTR TG wmhwmﬁm (TIhwy, @ 91) ¥ arfuard M 9.¥. vz i fasi o A

2001 =t ST F P A wiere w0 F e sEmorn w0 Priwes & ag v Frgem ww
' | L¥. 9/33/99-31.3), (7))
w1 FAR Aifm, s % werfngn sk
ST S

NOTIFICATION
‘New Delhi, the 23rd November, 2000

‘ 8.0, 1076(1).—In exercise of the powers conferred by Sub=section (1) of Section 4 of the Census Act, 1948
(37 of 1948). the Gentral Governinent hercby appolnts Shri P.K. Bhattacharjee, an Officer of the Indian. Adininistra-
tive Service (AGMU:91), as the Dlreclor of Ccnsus Operations, to snpcwmc the taking of census within the State of
Mizoram, for the 2001 censns,

[No. 9/331/99-CD (CIIN)|

IS BANTTHA, Replztm Genvend ind
Censuy Comndssioner, ndia

T, 311 1075(3:)——m1wrn afhﬁmn 1948 (1948 zmmrcﬁsn ﬁmuztaﬁsqum(nsmvaa biEruiica i

J K BANTHIA, Reglsuar General and -

2\
\f

, /? A / L - N¢i lFl(‘AllON ’
o \/ ; Ncw Dclhi, the 23rd Novunbu 2000 _
.0, 1074(E).~—In cxcmlcc of the powers conféired by Sub-
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- _ : (4. 9/33/99-%1.38). (¥7)] \
NOTIFICATION ‘
v New Delhi, the 23rd November, 2000 . _
S.0. 1077(E).—In excrci$e of the powc"rs confleired by Sub-scction (1) of Scction 4 of the Census Act, 1948 "\'\
(37 of 1948), the Central Govenjment-hercby appoints Dr. Sharat Chauhan, an Officer ol the Indian Administrative \
Service (AGMU:94), as the Dircctor of Census Opcralions, to supcervisc the taking of census within the Union "\
- Territory of Andaman and Nicobat Istands, for the 2001 census. . : '
‘ - Lo T {No. 9/33/99-CD (CEN)}
1K, BANTHIA, Registrar General and
o Census Commissioner, Indin
R '
. . , 7§ faeeh, 23 TEAT, 2000 , '
T, 3T, 1078( 31 ) — I Sfufra, 1948 (1948 H HEA.37). 7 ¥rg 4 = 9 (1) {9 vl !
M TR T WA CIEER WA T Ha (U T, : 84) ¥ M ot o . wel M werg W TN \

2001ﬁvwwr—n%mﬁmqﬁam'mﬁ%mw4mﬁ§m#wmﬁmmﬁ| :
. o . . : - [¥: 9/33/99-TA, (A1) |

. TR R S, W S W ok '

: - : AR S

. NOTIFICATION

oo New Dethi, the 23rd November, 2000 ,

S.0. 1078(E).—In cxercise of the powers conferred by Sub'-.seclion (1) of scetion 4 of the Census Act. 1948
(37 of 1948), the Central Government hereby appoints Shri RK..Verma, an Officr of the Indian Adwministrative —
Scrvice (AGMU:84Y, as the Dircetor of Census Operations, to supervise the taking cf census within the Uniou Terri-
tory of Lakshadweep, for (he 2001 census. ) ’ :

[No. 9/33/99-CD (CEN)]
1K BANTHIA, Registrar General and
Census Connnissioner, India
. , _ g - ‘
‘ 3 feel, 23 =Y, 2000 ,

T, 3. 1079( 31 ). -3 aifufrm, 1948 (1948 =6 T 37) Y Wi W IAUIW (1) 70 ssw-ulwed
wi FWR T Frm T narg el e A (aun g, : 84) F sifremd o, Rnrasa W uifEA IS
A 2001 R SETTE 3 FP A M FA F ferg AT o Frae ¥ vg v g wh R

2 . (4. 9/33/99-TA, (W)
SRR AifEa, M % uerfie et
STPAT S0
NOTIFICATION
New Delhi, the 23rd Nnvgmhcr, 2000 ,

S.0. 1079(1).—In cxcreise of thc powers conl'crr_cd by Sub-section () of S~tion 4 '9( the Census Act, 1948
(37 of 1948), the Central Gavernment hereby appoints Shri S. Hemachandran, an Offizrof the l'ndi;m A(|mi.|\i.<l.r:.\‘liv.c ‘ |
Service (AGMUBA), ais the Dirsctor of Census Operations, 10 supervise the taking of cusus witlin the Union Terrt-

tory of Pondicherry. for the 2001 census.
) : - |No. 9733/99-C1 (CEN)Y

3 BANHIA, Repistrn General and

Snsns Commissioner, ndia

of Togkin Peoss Ring Reard, P\-1:\.\':\|N'I:L New Delhi-11:94

l'lil\(;'\l by the Menper, Govl : )
and Fabdizted by the Conteolier of Publications Dethi- F1G0%4
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OFFICE OF THE REGISTRAR GENERAL, INDIA '
Q‘g‘ ~ (Govermment of Indin, Minlstry of Himme Aflilrs) ‘
LCLL 2A MANSINGH ROAD, NEW DELHI 110 011

v

. Pel.No:9/33/99-CD(CEN) % Daler  7.12.2000

The Directors of Census Operations

. : » Maharashtra, Nagaland,  Sikkim, ZIripura,

- ‘ _ ‘ Arunachal Pradesh, ' Mizoram, A&N Islands,
Lakshadweep and Pondicherry .

Subject: Notification  No.5,0.  1071(E)  dnted  23rd
November, 2000-Forwarding of v

‘Sir,
; : : I am  directed to send herewith a copy of the
S , . Notification No.S01071(E) . dated: 23rd November, . 2000
c')gﬂ regarding .appointment of Directors of Census Operations
Sof iseued by the Central Govermment ‘under sub-section(1l) of
QN : Section 4 of -the Census Act, 1948 (37 of 1948) for favour
i, Qf’your'kinq information. - . T
: N S
;g§21 ' i Yours faithfully,
2\‘% ) (S.Pc. Sharma)
“ Consultant
o J
w
v 43




~ FORM OF OPTION

i 1, SHRI KRISHNADHAN NATH, TCS GRI, Director Census
‘ | Operations, Tripura, ‘under the control of Registrar General, Government of
India, Ministry of Home Affairs do hereby -elect for the scale of pay of
RENENI0OaNISi/Ags per usual terms and conditions of deputation for
holding the post w.e.f. 5" May 2000 vide order No.1/3/98-Ad.II(XXIV)
dated 16.5.2000 received on 30.5.2000. ‘ |

Initially my pay may be fixed on the basis of the provisions of
'F.R22(1)(a)(1).:

2. The optic;ﬁ hereby exercised is final.

( Krishnadhan Nath)
Director Census Operations
Tripura

Date : 30" May, 2000. - |
Place : Agartal}a, o W %9.5. “}«L
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A.19018/1/2000-Estt.
Government of India
Ministry of Home Affairs
Directorate of Census Opcerations, Tripura,

14/1,Krishnanagar, Agartala.
Daled,16.6.2’000.

To

"The Regsitrar General & Census Commnssnoner, India
‘Kotah House
- 2-A, Mansingh Road
New Delhi-110011.

Subject: Fixation of Pay of K.D.Nath Director of Census Operations, Tripura.
Sir, . ‘ |
I have the honour to inform you that I assumed as Director of Census
Operations, Tripura on 5.5.2000 (fore-noon) and accordingly I received
appointment from your end vide letter No.1/3/98 Ad.II(XXIV) dated 16.5.2000.
Now I li,ké, ‘t‘o; request you to fix my pay in the scale of Director of Census
Operations an,d simultaneously I do hereby exercise my option for the scale of
Director of Cénsus opcraftions as per provision.

This is for favour of your kind information and early necessary action.

Yours faithfully,
(KD.NATH) 6 (h—/
Director of Census Operations, Tripura.
Copy to:

The Secretary, General Administration (P & T)Deptt., Government of
Tripura, Gurkhabastx Agartala, for favour of his kind information only.

e



B
R\
N
' ‘ﬁ"

ST S T B N LIk L A

7 WRA a, T F’\’I\TRT\ w1 BRI
B WTHH, I8 F e, on wERTE ¥, A Rl 110 01

S
i ‘@8 FFICE OF THE REGLSTRAR GENERAL, INDIA
H?{;s'gf /)\ - (Governmenl ¢i india, Ministry of Home Aflairs)
"“f'f'"” JA MANSINuH HADR, NEW DELHI 110 011
ir. Ref. No.: | B ' Date:
‘ F.No.A-2761 l/iﬂ/ZOOO-Ad. It

| Date: 01.08.2000

|

To .

As per list enclosed

't

,._\'

Sub: ownsmmb of the Govt.~ setiing up the Gloup of bccxetnucs for
m,d\mg iecommewhmom vegarding.

et

Sif, . ‘ ) n

1 am‘d;'u‘qct:ed to refer this oflice letter of even number dated 10.05.2000 on the
above mentioned subject and to say that the information inay please be sent in respect of
your DCO in the presciibed proforma (copy enclosed)

This may please be considered MOST xmmm)mrn and reply scnt by SPEED
POST/FAX. : ..

g

Encl. As abo?e_

~

Yours faitlifully,

“ A}%f‘/l!ﬂk

(8.C. SEHGAL)
DEPUTY DIRECTOR.» -
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- . No. A.19018/1/2000-Estt. -
~ Government of India
 Ministry of Home Affairs
Directorate of Census Operalions, Tripura.

14/1, Krishnanagar, Agartala.

" Dated, 12" September,2000 -
To .
The Registrar General, India-
Kotah House Annexe,
- 2/A, Mansingh Road, . : ‘ -
' New Dethi-110011. -' R . ‘

Subject: Fixation of pay of Sri K.D.Nath, Director of census Operations, Tripura.

Sir, |
" With due regard in pursuaiice of my letler cven number dated 16.6.2000 1 would

like to request you lo kindly {ix up my pay in the scale of Director at the carliest so that 1

¢an enjoy the benefit of the post already holding after receiving the order of appointment
vide No. 1/3/98-Ad.1L(X1V) dated 16.5.2000. '

I am also informed -by the Government of Tripura-that my Service Book elc.
already been sent to your epd. ’ -

~This is for favour of your kind information and necessary action.

Yours faithfully,

(1%,‘0“6"% »

Director of Census Operations, Tripura.
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 gratay fAAww ST v, g
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, TRIPURA

14/1 , FouEY, Krishnanagar

o eereEorert | sprRaaT A 0 2070
PEOPLE ORIENTED . | o o ‘ Agarla}:a. rhe’ 7 ‘
VACANCY CIRCULAR

Sub :- Filling up of one post of Regional Census Officer(Deputy Director) on transfor on
deputation basis in the Directorate of Census Operations, Tripura,

Application is invited for filling up-of 1 (one) post of Regional Census Officer (

Group ‘A’ Gazetted ) in the pay scale of Rs.10,000-15,200/- for a period upto 31 August

., 2001 on transfer on deputation basis for the office of the Director, Census Operations, .

. Tripura, Agartala from the officers of the Central Government/State Government
preferably from the - State Civil Service officers having following qualifications :- -

(a) = Holding analogous post or with five .years service in posts
~ carrying the pay scale of Rs.8,000-13,500/- or equivalent or with 8
(eight) years of service in the posts carrying pay scale of Rs.6,500-

' 10,500/- or equivalent. "

(b) . Possessing experience of administration and accounts matters or
* of field surveys and tabulation of statistical data.

2. Application'in':d‘u'plicate in the enclosed format may be sent to this office through
proper channel along with attested photo copies of the last 5 (five) years ACRs, Integrity
Certificate imd Vigilance clearance so as to reach this office by 15" November 2000.

Wnadty |
‘ (K. D. Nath )ru/{ % j/L»

‘Director
... Contd.




No.A.11013/1/90-Estt.

Dated : 24 October 20000

Copy forwarded for infprmation and necessary action to

" The Chief Secretary, Government of Tripura, Agartala.

1.
2. ' The Commissioner, Statistics; Govt.of Tripura., Agartala.
3, The Secretary, GA(P&T) Department, Government of Fripura, Agartala.
4, All Heads of Central Government Offices located at Agartala. h -
5. All DMs & Collector '

6. All DCOs of States and Uts.

Copy to: The Registrar General, India — This has approval vide his letler

'N0.1/ 11/2000-Ad 111 dated 20.10.2000.

Director '\ N0 Mo

Census Operations T ripura
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OFFICE OF THE REGISTRAR GENERAL, INDIA
(Government of India, Ministry of Home Aflairs)

2A MANSINGH ROAD, NEW DELHI 110 011

’

Date: oOct. .30, 2000.

"To

Shri K.D. Nath, o
Director of Census Operations,

Trigura.

Subject: Fixation ‘of Pay of Director of Census
: s Operations, Tripura.

#6 your letter No.A.19018/1/2000-

1 am directedito refer

' BEstt., dated the 12th September, 2000.on the subject mentioned

above and to say that the post of Director of Census
Operations does not "carry. any’ separate pay-scale. The

" officers so appointed to. the post of DCO in the States/Union

Territories are continued to:draw their own pay-scale which
they had. been drawing ‘in the State before joining as DCO.
Besides; they are given central tenure deputation allowance in
respect ©f officers of All-India. Services (1AS) and deputation
(duty) allowance in- terms of the Department of Personnel &
Training, Government of India's O.M. No.2/29/91-Estt. (Pay-11)
dated. the 5th -January, 1994 in respect of officers other than

" All-India Services.

2. In view of the above, it is regretted that the request
for grant of pay-scale of DCO is not tenable. However, Shri
Nath is -éntitled for "deputation (duty) allowance at the rate
of 5% (if there is no change in the station or 10% if there
is -change in station) besides pay being drawn:by him in the

\

Yours faithfully,

[Pt

( BAL KRISHAN )
Deputy Director
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No. S.112/CA/DCO/2K/01 Phone : 222225 Ay
IRT &R , Fax-0_381>f222225 .

GOVERNMENT OF INDIA E-mail : dco @ tsu. trp. nic. in

SN UEREICU BT , NNVEXURE -
MINISTRY OF HOME AFFAIRS/GRIH MANTRALAYA _4 it
- gratea e SArn s, A
OFFICE QF'THE DIRECTOR OF CENSUS OPERATIONS, TRIPURA
- 14/1, FewEaR, Krishnanagar -

e o o o anwaay 4 November 2000
PEOPLE QRIENTED o |  TAgartala, the

. To i ;
. The Chief Secretary,
Government of Tripura, -
Agartala. -

- Subject : " Fixation' of pay of Shri K.D.Nath, Director Census Operations,
* Tripura in the scale of pay of Rs.15,100-18,300/- of the Director under *
- the Ministry of Home Affairs.

Respected Sir,

With due regatd T like to draw your kind attention to the following facts for -
favour of your kind consideration and necessary action.

;. , I conveyed my willingness in pursuance of Memo No. F.14(4)-GA/94(L) dated

i 17.12.1999 issued by:the GA(P&T) Department to fill up the post of Director, Census

- Operations, Tripura. ‘Accordingly, I was released by the GA(P&T) Department vide
Memo. of even number dated 4.5.2000 in pursuance of Registrar Genneral India, New
Delhi letter No. 1/3/98-Ad.11I (XX1V) dated 28.4.2000. Being released, I joined to the
post on 5.5.2000 in the forenoon and notification to this effect received from the RGI
issued vide No.1/3/98-Ad.II(XX1V) dated 16.5.2000.

2. After joining to this post I requested the Registrar ‘General, India for fixation of
my pay in the scale "of Director Census Operations vide this office letter
No.A.19018/1/2000-Estt dated 16.6.2000 and a reminder was also given on 12.9.2000
with a request to finalise the issue in question. . :

3. Alter a long, time in the rccent past I received a regret letter vide F.No.P/N(19)-
AdIll dated 30.10.200Q stating that the post of Director Census Operations does not
carry any separate pay scale. On the other it is informed that I am only entitled deput’ation

allowance @ 5% .
. Contd.

M)@W’L |



© letter issued by the’ORGI is self-contradictory and not at all tenable.

_ 43~

4. In the light of the fegret letler it is assessed that my present assignment does not
carry any benefit though the post carries duties and responsibilities of greater
importance. It is also to'be mentioned here that as per usual terms and condition I am

. -entitled to get the scale of Director and my pay should be fixed as per provision under
- FR 22 (1) (a) (1).

f 5. It is also evident that while Memo was issued for filling up the post of Director,
i -Census Operations, Tripura, no separate pay scale was mentioned. It is very much clear

from the letter of the ORGI vide F. No.27011/13/2000-Ad.II dated 18.2000 as per

i+ -annexure that though there is no separate scale for Director, Census Operations but there
. exists scale of Director under Ministry of Home Affairs which is also applicable to the

Director of Census Opefations as Census Department is under the same ministry. So, the

N\
I

6. Itis also revealed from the records that there is separate scales for each post like
JDCO/DDCO/ADCO and other posts both under the Director of Census Operations as
well as the Registrar General, India. -

7. During census operations as per instructions of the ORGI certain posts are being

" filled up on transfer on deputation basis from the State Government Departments and

other organisations and they are usually entitled Central pay scales and as the same is
beneficial they are at liberty to elect accordingly. '

8. Now, it is evident from the regret letter that ORGI is unwilling to give me the
Central pay scale for the post of Dircctor though it is applicable in my case also, whereas
it apears that if a Regional Census Officer (analogous post of Dy. Director) is posted here
and as per terms and conditions he is entitled to get the central pay scale which will be up

above my salary.

9. In view of the above, va,ould humbly request you to kindly take up the matter
with the appropriate authority so that I may get the benefit for fixation of pay to the scale
of Director as I am holding the post. T -

10.  Further, 1 am to state that if ORGI does not reconsider and fix my pay in the scale -

of the Director then I have no other alternative but to seek repatriation to my parent
Department. '

With best regards,

Yours faithfully,

WHeM 4.0
(K. D. Nath) '
Director.
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CENSUS OF INDIA 2001
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» fﬂamqf: ' '~ Phone: 22-2225 - - o DIRECTOR
SHLLEIRICRER Y ) Fex :0381-222225 CENSUS OPERATIONS, TRIPURA
14/1, FEOUANT, FULAHAT-799001 - E<mail : dco @ tsu. trp. nic. in - 14/1; Krishnanagar, Agartala-798-001
-2
7. Recently, a vacancy circular issued for filling up the post of Regional Census Officer (

. Group ‘A’ Gazelted) in the pay scale of Rs.10,000 - 15,200/- vide No.A.11013/1/90-Estt dated
- 24.10.2000 from this office in pursuance of your letter No. 1/11/2000 Ad.III dated 20.10.2000 .
© On examination of the pay scale of the RCO, it is found that after his appointment 1o the post; .
his total emoluments will be more than what I am entitled to get . ( A comparative statemént of
the pay of both Dircclor and RCO is encloscd for ready reference). : ’ '

7 8. In view of the above I would like (o furlhcr inform you that after rendering so much of

~ ireless labour if I am not allowed to draw the benefit in the scale of  Rs.15,000-18300/-
applicable for the Director under the Ministry of Home Affairs, it would be considered as a sheer
deprivation to me. Morcover, all the staff either in the core post or to the post created for Census
2001 or appointed on transfer on deputation basis are entitled ¢ enjoy better financial benefits.
But bcmg the Director of Census Operations and the Head of the Census family in the State I am .
not in a position to derive any financial benefit as per prerogative of the prescribed rule which I
think will also be- appreciated by you as injurious to the. dignity of the poct as well as
embarrassing and humiliating.
9. Under the above facts and circumstances, this is my humble submission to your benign-
sell that you would kindly reconsider the matter and allow me to draw the benefit in the pay
scale as mentioned above and for this act of your kindness I shall be ever grateful.. On the other, L
will have no other option bul to scek repatriation.

RUSPIESE Ly

Yours g’“"u‘u%

Wi § s dha—
{ Knshnadhan Nath) '

Enclo : As slated.

To

Shri J.K. Banthia, IAS
Registrar General Invdla‘, ,
2A, Mansingh Road,
New Delhi—-110011 7 -
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) . COMPARATIVE STATEMENT OF PAY & OTHER ALLOWANCES OF THE
'DIRECTOR,CENSUS OPERATIONS, TRIPURA AND PROSPECTIVE REGIONAL,
- CENSUS OFFICER, TRIPURA. '

1. Present pay of Shri K.D.Nath, DCO, Tripura( As per State Government pay scaie
of Rs. 12,000 - 18,400/-)

Pay DA CA HRA Deputation - ‘Total
v s Allowance
| - 12,800 2816 200 - 600 [ - 16,416

-

N.B. The total figure excludes deputation allowance Rs.500/-

2 Pay of the prospective Regional Census Officer in the scale of pay of Rs.20,000-15,200/-
under the Directorate of Census Operations.

Pay DA~ Spl. CA HRA TA Total
12,925 5299 750 569 7T L <

Y

N.B. If RCO joins with basic pay of Rs.12,400/- in the pay scale of Rs. 10,000+15;160/+

from the State government on transfer on depuiation basis, his basic pay will'siandiat RS,

12925/~ after fixation as per F.R.22(1)(@)1).

939293939093092597
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OFFICE OF THE REGISTRAR GENERAL, IN DIA
(Government of India, Ministry of Home Aflairs)

2A MANSINGH ROAD, NEW DELHI 110 011

/ Ref. No.. p/N(18)-Ad.III Date: 18-12.2000.

To

Shri K.D.Nath,
Dlrectorate of Census Operatlons,
Tripura, Agartala B

Sj.r'/

} I am directed - to refer to your- d.o. letter -No.S. llZ/CA/DCO/ZK/Ci dated
6th November, 2000, . addressed to RGI requestmg to allow the benefit of Pay-
'scale of the post of Dlrector. : :

2. "~ Your request has been con31dered .carefully. It is stated that the post
-of DCO in Tripura  was sanctioned by the Govt. of India in the Selection Grade
/and Junior Administrative Grade cf the I.A. S equal to .the rank of Dy.
. Secretary. As such, no separte’ pay-scale for the officer of State C1v1l Service
¢ Oﬁflcers, while- mann:mg the post of D C O. was sanctloned. o e~

3, In- view of above, the State ClV]l Serv1ce Officers, while : workmg as
DCO, will continue. to- draw their ‘own pay-scale plus central deputation owance
'of 5% or 10%, as the case may be. “Hence, it is regretted that . your request for
grant of pay-scale of Dlrector cumnot be acceded to.

Thls 1ssues w1th t:he approval of RGI.

Yours faithfully -
Seosly
(SUMAN PRASHAR)
DEPUTY DIRECTOR
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, . NO.F.14(4)-GA/94(L) - ’\/
GOVERNMENT OF TRIPURA 9
GENLRJ\L ADAINISTRATION (PERSONNEL & TEAINING) DEPARTMENT =
S \U
«\)ﬁ N . 1
L / _ Dated,Agartala,the \AN\December, 2000,

To

The Registrar General &

Census Commissioner, India, !
Kotah House,

2-A, Mansingh House,

New Delhi - 110011,

Subject :- Fixation of pay of Shri K.D.Nath, Director of Census
Operations, Tripura in the scale of pay of Rs.15,100 -
18,300/- of the Director under the Ministry of Home
Affairs.

5ir,

I am directed to forward herewlth the representation of
Shri K.D.NatH, TCS Gr-I now on deputation as Director of Census
Operations, Tripura, Agartala No.S.11 2/CA/DCO/2K/01 dated 4th
November, 2000 alongwith its enclosures towards fixation of his
pay in the pay scale of Rs.15, 100 -.18,300/~-

T 2T T T Duties—and responsibilitieo pertaining to the post.of
‘Director, Census O--~rations are greater in comparision to the
assignment which Shri Nath was holding before his Joining as
Director, Census Operations, Tripura. It also appears “from the
enclosure to letter No .F.No «A=-27011 /13 /2000-Ad .II dated 1.8.2000
that the post of Director Census Operations carries a pay ‘scale
of Rs.15,100 = 18,300/-. In case Shri Nath is not entitled to any
financial benefit for his posting as Director, Census Operations,
Tripura on deputation to covernment of India, he has expressed
an inclination to .be reverted back to his parent cadree.

" 3. I would, therefore, requesSt you kindly to take
necessary action towards fixation of pay in respect of Shri K.D.
Nath in the pay scale of Rs.15,100 - 18,300/= :

Yours faithfully,

Self A

( B. K. Das Gupta )
P Under Sccretary to the
/// govermment of Tripura.

Copy to ¢-
< _Shri K.D.Nath,Director of Census Operations, Tripura,
14 /14~ Krishnanagar, A{*ar'tala. T
)
//(/7_,(4/,2 /;{(‘
( B.K. Das Gupta ) e
- Under Spcretqr% to the
Government of Tripurae.

s 00 s 00 e
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ANVEXURE- XIX . Molor Head
" 2029-Land Revenus
203 -1.nd Reccords

LAST PAY CERTIFICATYN: Y- PLAM)

T A

1Y

o

} el puycuhhc.nlcu(Slm/%m’ﬁ K radhgwr: MNoll, Teg- le /

ol the dirctorate Of Land Rcwrdq & Scitlement, Government Of ]npma pfoceeding’

’ﬂ:th—r atdA
e Cemp ut tfaloknooxmﬁmgf\ of .y =k ~2 0T

7
i
\

Lo joiny n,m....uuup&mnnm&mn T S
[¢}
2. 1l has heen paid up lo)fn ihe lollowmg ralc in the stale ofRs. ]200? . ..... ll Cf"/é”/
O ating/Subgtantive Pay......cooeveeuermsreneee: Rs. |2 goo/——
Demnees ajlowanees’ R S PP Rs. 2 @] 6/;
Enhance LA e Re. — ’
- Compengatary allowances ... Rs. . 20 o/ —
Housc rent allowances ..o bevraeaes Rs.” 6 oo, .,
Medical allowances enessrennessnssanstensirranes Rs. — '
Washing allowiances  coovvveininereniianns R, —
. Other alosvances O\IJ//FJ“ Mt B i 12s. - VO/'—
----p.'o----o.--nc-o-o‘..-nn...tno.o..c..nc..-.-.s.-o---;--------.- ----------- "——‘-‘_’/
Tolat-. Léglé)/”
3 ‘1e made over charge in the forenvon/allernovn of........ H Gy o |
4, Recoverics are (o he made from the pay ol Goverment servant are
(k,l.id-; below:- o
, 5. “Tie hua been paid leave salary as detailed helow:
Dc'luclwn have been made as follows:-
I rom To v
SN From To
6. fla e a2 entitled o get joining tine ag per ruled,
Dated........... : v
YECONVERIE . '
]\'.(; . \',R“ .. ‘ . m.,. & Land Records
Name ol recover) Ovey feal _ Govi. of Tripuia,
, : o Cede No-083
, Details vl leave due '
Canual leave:- [a Days
Restricted leave:- 4 Days
~Jiamced leave as per service book.
] Hall pay lcave ! ag per service book, ‘
a7 " —
‘ /-’bllﬂ...; .............................. e assumed charge of his dutics in the

7 Tice of the appointment.

/-

Nanme & Designation of

Head of Otlice to which transferred



Genem) e vident find gubsciption i« to by deducted (h Rs. 2 ..m./ﬂ)cr nonth with siteet from

hiis pav o M% ’,(m'o qgn'ms! his G.P.V. nCFO!ll\( NoH{deT/ED/\/._‘/ 0/,5‘9 ' ,

\
8. e 100k on asfymer townrd his G.P.F. acconpt of RsﬁZSQ.?Q/r#.... out of which a sum of
Ry ... 91 been recovered jin. YL instabments rom Jus pay up 10.... frprvok £ 2 u™™0
‘The Latanue asmoutil uHLﬁ'.‘l.STdQC/J»‘ to be recovered in 2 ST instalments aQ Rs.,.\.m/,_
per oty wor 1 his pay from ....Mﬁv‘,{a;l.z.w..‘pqynblc ...t ST (v ’

. Co . . )
9. Hle ook the fiativ,l A vange srmeuntng oRs.  d ..o the eve of e »
© ot ufwhichasumef Rs Lo e has been recorvered I instahnents fiom his

PAY UP RO ceennnnnnsee e “the balance elamount RS vvervincreesimnsanniees pef month tiom his pay
WLt s :

10. ile took anadvance T.A. amounting to Rs’h’:)‘ ...... towards his joumey this hronsfer vide Bill
No aubj~ *to,adjustnent i full Goin his Ll T.AL
v :
i1, e ook advance of Ra., X for _purpose, outol whicl n sim of
R vvieeienn hus been tecovered in....... . instalment fiont his pay up 10w the Lalance
omowt of Rs.......... . istobe'tecovered ..o INStNoE Lo per month fiem
s pay bill 0f....coorveenanees ' :

12. leisa metber of Tripura State Govermment Employess Group lusunm.wc Scheme, 1981 His A
monthly subscription @ Rs.. .0/ wel....... 1.9 e .
y subscription @ Rs 9o/ el 2, oo

has beon tecuver.and balonce pmount of s, o/is 1o be 1ecovered fiom his pay bon.. M peag: ¢
M b I A A S - o f' [\a:a @ z
]

payablz.......
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elsyiprin £ CENSUS No.G,12015/1/2000~Acctts. Plione 32 6012

IRGERIRC RS , Fax- 0381-322225
. GOVERNMENT OF INDIA E-mail : dco @ tsu, trp. nic. in

g NAIAY AMVEXRE x’
MINISTRY OF HOME AFFAIRS/GRIH MANTRALAYA e——x —
' Trufag ARuw saaquar w, g o ‘
OFFICE Of THE DIRECTOR OF CENSUS OPERATIONS, TRIPURA

219 1/ &I ¥11, 210/D Office Lane

- . Agartala-799 007 - ‘
a\m g ANTIAT 26th Febl‘ual‘y,QOO‘l

PEQPLE ORIENTE

-

Agartala, the

PAY CERTIFICATE

Shri K.D.Nath, Director of Census Operations, Tripura who is drawing pay &
allowances in this Direclorale governed by State Government as per L.P.C. issued by his
parent Department since his joining from 05.05.2000 to till-date.

i) Pay......... e, . .Rs.12,800/- PM
1) DA@RS22%......ccovvvumnaeen, Rs. 2,816/-PM
iii) Compensatory Allowances @ 200/- Rs.  200/- PM
iv) House rent Allowances @ 10% Rs.  600/- PM

(Subject to'maximum Rs. 600/-)
. _ ) Rs. 16,416/"
(Rupees.sixteén thousand four hundred sixteen) only.

(S. Raye)
Asstt. Director
(Drawing & Disbursing Officer)

26210
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" OFFICE OF THE.REGISTRAR GENERAL, INDIA
(Government of India, Ministry of Home Aflairs)

3

RN 2A MANSINGH ROAD, NEW DELHI 110 011
- Ref. No1/3/2000-Ad. 111 | | Date; 8.3.2001

ORDER

The president is pleased to appoint the fo%lowiqg officers
to the post of Deputy. Director of Census Operations in the pay
scale of Rs.10,000-15,200/- in the Directorate of Census
Operations(DCO) under the office of the Registrar General, Inﬁla
as mentioned against their names, by transfer on deputation

initially for a period of one year from the date of joining their

duties or until further orders, whichever is. earlier.

e o - ————— o — i — Y . B - e G e . e T T e W NS S A AR ED 4TS (N WS D G A P M S G Mmb G G S S s S S A e S S

Sl1.No. Name of Officers Designation énd - Name of DCOs/Office
S/shri/Smt. Office to which where posted and
' presently belongs Hgrs.
1. Bharati Chanda  Extra Asstt. ‘QDCQqﬁﬁrunachaJ”
. ' Commissioner, . ‘:3P:aQQsh,_Sh;llong
Govt. of¢Mizoram, e o _
h Aizwal. .
2. Sanat Kumar “Deputy Director(RCO) 'bCO):Maharaéhtra
" Mazumdar DCO, West Bengal Mumba i
Calcutta -
C3. K. Thansang ' Deputy Director(FCS) DCO, Manipur,
Govt. of Manipur, Imphal
Imphal -
4. V. Venkateswaran Cartography Officer, DCO, Goa, .

All India Soil & Land Panaji
Use Survey, Ministry
of Agriculture, New

Delhi. .
5. Ram'KriShna Deputy Director(RCO) DCO, West Bengal
Maity DCO, West Bengal Kolkatta
6. Amit Choudhury Deputy Magistrate & DCO, Tripura,
Deputy Collector, Agartala

Jalpaiguri, Govt.
of West Bengal,
Calcutta.

‘ Their pay will ~be regulated - in accordance with the
instructions contained in the DOP&T O.M. No.2/8/97-Estt.{(Pay-I1I)
dated. 11.3.98 as amended from time to time.

:{;\, ' ILV\/_-b\\/\NV
) . 7o
g (3 .Ki. BANTQIA)
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10.

11.

12.

e
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BN

All Officers;Concerned.

)

Shri Lawmthanga, Under Secretary, Govt. of Mizoram, Aizwal
with reference to his letter No. A-12024/3/99-P&AR(CSW) dated
4.8.2000 with a reguest- that Smt. Bharati Chanda, MNCS mey be
relieved immediately to take up his new assignment at her

place of posting.

Shri B.B. Chakrabarti, Deputy Secretary: Govt. of West Bengal,
W.B.C.S. Cell, -Calcutta-700001 with reference to his letter
No. 1691-PAR(WBCS)/1D-230/99 dated 2.5.2000 with a request
that Sh. Amit Chowdhury, WBCS may be relieved immediately to
take up his ney.assignment'at his place of posting.

Director of Census Operations, West Bengal, Kolkatta with a
. reguest that Shri Sanat Kumar Mazumdar, WBCS and presently
working as Dy. Director(RCO) may be relieved immediately to
take up his new assignment at his place of posting. X
Shri Dhananjoy Singh, Under Secretary(DP), Govt. of Manipur,
Imphal with reference to his letter No.4/22/90-MCS/DP dated
2.8.2000 with a -request that Shri K. Thansang, Deputy
Director(FCS) may be relieved immediately to take up his new
assignment at his place of. posting.

.- Agrawal, Under Secretary, Ministry of Agriculture,
of. " Agriculture & Co-operation, Shastri Bhawan, New
, 1 1 -: reference  to. his letter No.8-1/83-Lands/SWC-III
dated::24%v5.2000 with a request, that Shri V. Vankateswaran,
Cartography Officer may be relieved immediately tc take up his
new assignment at his place of posting.

4

" Pay & Accounts Officer(Census), AGCW&M Building, New Delhi.

's/Shri D.K. Maini/G. Sudershan, Ad.III Section.

' Hindi Section for Hindi Version.

PS to RGI.
Order File.

Spare Copies - 5.
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£ 7  Office of the Registrar General, India
o W“S; Government of India

’bin-

‘23;/30@ Ministry of Home Affairs

sy 9 /A Mansingh Road, New Delhi-110011.
ro0[(v]revl

Ref. No.: 1/3/98-Ad.II (XXIV) Date: .

‘ORDER

In pursuance of the Department. of Personnel & Training’s
Office Memorandum No. 6/14/99-EO (MM-1]) dated 19.09.2003, the
term of Central deputation of Shri K.D. Nath, a Tripura Civil
Services Officer, presently working on Central deputation as
Director of Census Operations, Tripura is extended with effect from =
05.05.2003 to 04.05.2004 or until further ordes whichever is earlier. \\'

. (J- Ko B
REG!STRAR GENERAL & CENSUS COMMIZ

't

NER, INDIA.

To
1 Shri K.D. Nath, DCO, Tripura.
n  All Directorates of Census Operations.
'3 The Chief Secretary, State Government of Tripura. A
" 4. Office of the Establishment Officer, Department of Personnel &
Training, North Block, New Delhi. :
5. All Heads of Divisions in ORGI, New Delhi.
6. PS to RGI/JRGL
7. PAO (Census), New Delhi.
8. Shri G. Sudershan, AD-III Section.
‘9. Order file.
10. Sparecopy.
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%ﬁﬁ SO 2001 CENSUS OF INDIA 2001

‘ KX (Ao
- ANEXVRE -~ XXIIL
v—_——._- .
. . Phone - 232-2225 Krishnadhan Nath,Director,
o e, B Fax  :0381-2322225 CENSUS OPERATIONS, TRIPURA

210 ), 3nfhy @7, IRAA 799 00! E-mail : dco€tsu.trp.nic.in 210-D. Office Lane. Agartala- 799 001

Dated:31% August, 2004

Respected 9{ W

With due veneration once again | personally draw your kind attention to the following facts

for favour of your esteemed consideration and immediate action. :

1. | joined as Director of Census Operations, Tripura on 5.5.2000 and since then | am
perusing to your kind honour to kindly sanction me the scale of Director for holding
the post in the Directorate of Census Operations, Tripura and fix my pay in the
scale of Rs.15100-18300/- consequent upon my option exercised by me and
communicated to you vide this office letter No.A.19018/1/2000-Estt, dated

" 16.6.2000. ' o
2. | also made representation to the Chief Secretary to the Govt. of Tripura with a
_ requést to move to your kind honour for fixation of my pay and -accordirigly my
- parent Department referred the matter to you vide letter No.F.14(4)-GA/%4(L)
- ".dated 18.12.2000 Department of GA(P&T) for favour of your kind consideration.
“- 55 Bijtitis thie-drony of fate that till date my prayer is not considered.

| aiso wrote a D.0. letter to.your kind honour vide No.112/CA/DCO/2K/01 dated
6.11:2000 and even No. letter dated 12-09-2000 and subsequent letter number
A.19018/1/2000-Estt dated 14* September 2001. But due to my ill luck my case is

not yet considered. ‘ B

4. Besides my assigned job as DCO, Tripura | am-also discharging my duty as Joint
Registrar General vide your order No.6/4/98-VS(CRS) dated 28.11.2002 under
RBD Act 1969 in the State of Tripura. ; '

5. As per latest concept of introducing Multipurpose National Identity Card, | am

entrusted with the works relating to implementation/execution/monitoring and
" supervising of Pilot Project of MNIC as Director Citizen Registration as per rule
framed.

6. | also approached to your kind honour on 10% April 2004 in the office chamber of

* the Chief Secretary to the Govt. of Tripura, Agartala for considering the scale of
Director in my favour during your kind visit to this State.
7. It is worth to mention here that the officer who have been holding the-post of
Director under the Govt. of Tripura are entitled to draw the scale of Director in the
pay scale of Rs.14100-450-20000/-(copy enclosed). But being appointed as
Director of Census Operations, Tripura, | am neither favoured with the scale of
Director of Govt. of India nor the scale of Director of the State Govt. Itis fact that |
am discharging my duties in the post carrying higher responsibilities for which my
case may kindly be considered with sympathetically.
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8. | have also pursued in many occasions fo sanction me at least central DA and
other admissible allowances befitting to my present scale. But my humble
approach is not also considered. , |
9. | am also enclosing copies of salary certificate of myself and Assistant Director,
Census Operations, Tripura from which it will be revealed that how | have been
deprived financially. It is also transpired that my subordinate Assistant Director is
drawing higher salary than me which is very much humiliating though his basic pay
is lower than me by a margin of Rs.3750/-.
- 10 In fine, | am to state again that | have not left any stone unturned as and when |
am directed from your kind end to discharge my duties in different capacities.
Since my inception | have been compelled to run this office with skeleton staff for
‘which | am to work more and more but without any financial benefit.

he facts stated above, | would fervently approach to your benign self to kindly

_ . ln'\’f
allow me the:scale: of Director so that | may derive benefit for rendering higher responsibilities
under your kind digposal.
W H.u.)}l.'rM ;
Yours Q‘w (31 “_._}.1 ,
U Shaed W=
(Krishnadhan Nath) |
Director
To :
Shri J.K.Banthia,IAS
Registrar General of India,
2/A Mansingh Road,

New Dethi-1 10011
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Phone : 232-2225
Fax : 0381-2322225
E-mail : dco@tsu.trp.nic.in

WIRT WD
Government of india
8 WA
Ministry of Home Affairs
gmafera Prww, sEmorn Prwne, B
Office of the Director of Census Operations, Tripura
R, 210 ¥, a1 @71/ 210-D, Office Lane
PEOPLE OTVENTED sRaIE / Agartala - 799 001,

30 WG 2004

Cc1 tmed that the monthly salary income for the month of
August, 2004 of Shri K. D. Nath, DCO, Tripura are as follows :-

Pay : Rs.14,400.00. :
DA :Rs. 6,480.00
CA  :Rs. 200.00

\' :Rs. 600.00
TOTAL> . Rs.21,680.00

( Rup‘ees Twenty one thousand Six. hundred elghty) only

S Q[utc -

0. 2.0
( S. Raye)
Assistant Director,
Census Operations,Tripura.
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R WHN
Government ot india
g WA
- Ministry of Home Affairs
Fratery e, SOl Prremeru, B
Office of the Director of Census Operations, Tripura
210 I, anfy =/ 210-D, Office Lane
JrREE / Agartala - 799 001.

@A - 232-2225 \
Phone : 232-2225 N
Fax : 0381-2322225
E-mail deco@tsu.trp.nic.in

30 AUG 2004

Certified that the monthly salary income for the month of

August,2)04 of Shri S. Raye

,ADCO, Tripura are as follows :-

Pay ¢ Rs.10,756.00
DA . Rs. 1,774.00
DF : Rs. 5,375.00 |
HRA _ :Rs, 120900
S & 2,895.00
Sp\ Rs. 750.00
L ,snh& T Rs 2, 016.00
h aRme 000

TOTAL : Rs. 25,159.00

(Rupees‘Twenty five thousand one hundre

d fifty nine) only.

S Qanﬂe?o‘“ y

( S. Raye)
Assistant Director,
Census Opcrations,’l‘ripum.
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WA WEHR
Government of India
TR HATTd
Ministry of Home Affairs

wratern PR, e Frmeu, By
Office of the Director of Census Operations, Tripura

210 &, anfsw @7/ 210-D, Office Lane
aReel / Agartala - 799 001.

oY

bl Lducredes

- Phone ; 232-2225

Fax 1 0381-2322225
E-mail © dco@tsu.trp.nic.in

3 0 AUG 2004

Certified that the monthly salary income for the month of

August,2004 of Shri K. D. Nath, DCO, Tripura are as follows :-

Pay

DA

: Rs.14,400.00.

)

. Rs. 6,480.00

o :Rs.  200.00

+Rs. 600.00

L : Rs.21,680.00

( Rupe‘_ééi Twenty one thousand six hundred eighty) only.

g' Q[\,l,r(_./
( S. Raye)

30 2.0\

Assistant Director,
Census Operations,Tripura.
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AMnEXURE — XXV (Beris)

.No.]/3/98-Ad.III(XXIV)
Bharat Sarkar/Govt. of India
Grih Mantralaya/Ministry of Home Affairs

FFICE OF THE REGISTRAR GENERAL, INDIA
1*! Floor, Sewa Bhawan, R.K. Puram, New Delhi - 110066.

NI
PEOPLE ORIENTED

Date: 3/11/2004

ORDER

In continuation of this office order of even number dated 20.10.2003, Shri
K.D. Nath, a Tripura Civil Services Officer is directed to continue as Director of
Census Operations, Tripura till further orders,

B

REGISTRAR GENERAL, INDIA

" Shri K.D. Nath, DCO, Tripura,
All Directorates of Census Operations.

"3.° The Chief Secretary, State Govt of Tripura. : ,
4. Office of the Establishment Officer, Deptt. of Personnel & Training,
' North Block, New Delhi.
5. All Heads of Divisions in ORGI, New Delhi.
6. PS to RGI/PS to JRG(J). :
7. PAO(Census), MHA, New Delhi.
8. Shri Vijay Kumar Singh, Ad.III Sec.
9. Order file. ' |
10.  Spare copy.
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/-" No‘_.{zn\.19()18;"1/200()‘}35.t,. Wi - 232.2225
i Phone : 232-2225
CCENSUG HITA TR Fax:0381-2322275
‘5__‘ Government o!f India Efm:nl Cdcot Iswdrp.nic.in

i I
Ministry of Horme Allairs
sy Neom . s EESHERE Roey
Oftice of the Director of Census Operations. Tnpura

MIRAAT / Agartata - 799 001,

To

Shri Sushil Kumar, IAS
Director, DOPT,
Government of India,
Norvth Block,

New Delhi- 110001,

Sub = Fixation of pay of K. D. Nath, Director Census Operations, Tripura,

Sir,

With due regard [ fervently approach to your benign self to kindly
consider my prayer z’illowing me the scale of Director for holding the post of
Divector of Census Op'erations, Tripura we.f 05.05.2000. I have made so
many correspondence with Registrar General, India Ministry of Home Affairs
from time to tinie But till date my Prayer is not considereq for which I have
been deprived fi‘/o:m ny legitimate clajm. :

[ am enclosing copies of correspondence made from time (o time
approaching to the authority for considering my prayer for favour of your
kind perusal and necessary action.

[ shall be ever grateful for favour of your act of kindness.
With regards,

Enclo - 30(Lhirty) Sheets.
Yours faithfully,

3 ,'F'L» & : O{ L € | A
210 $) 3% g &497210-0. Othice Lan :: 5 NOV 2@@4

K. D. Nath. S -ty

Director,
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s-,%} Gi‘r‘{fWT:ﬂ 2001 CENSUS OF INDIA 2001
) ,
No.S.112/CAIDCO/2K/01.
Krishnadhan Nath,
Ph 232.2225 Director,
N one - -
s freirerd, Frqa Fax  :0381-2322225 CENSUS OPERATIONS, TRIPURA
210 3, anfsa A1, PRACH 799 001 E-mail : dco@®su.trp.nic.in 210-D, Office Lane. Agartala- 799 001
, Dated 8" December, 2004
Dear Sir .-

With great hope and expectation | personally draw your kind attention to the following facts
for favour of your taking immediate action.

1.

| joined as Director of Census Operations, Tripura on 5.5.2000 and since then | am
perusing to the Registrar General of India to kindly sanction me the scale of
Director for holding the post in the Directorate of Census Operations, Tripura and
to'fix my pay in the scale of Rs.15100-18300/- consequent upon option exercised
by me and communicated to ORGI vide this office letter No \A.19018/1/2000-Estt,
dated 16.6.2000. '

| also made representation to the Chief Secretary to the Govt. of Tripura with a
request to move to the RGI for fixation of pay and my parent Department referred
the matter accordingly vide letter No.F.14 (4)-GA/94(L) dated 18.12.2000

- Department of GA(P&T) for favour of his kind consideration. But it is the irony of

. fale that ill date my prayer is not considered. '

=] 2lso wrote a D.0. letter to RGI vide No.112/CA/DCO/2K/01 dated 6.11.2000 and
: _eVen Letter dated 12-09-2000 and subsequent letter number A.19018/1/2000-Estt
. ‘dated 14» September 2001 and the recent D 0. letter dated 31.08.2004. But due

to my ill luck my case is not yet considered.

Besides my assigned job as DCO,Tripura 1 am also d|schargmg my duties as
Joint Registrar General vide ORGI order No.6/4/98-VS(CRS) dated 28.11.2002
under RBD Act 1969 in the State of Tripura. '

As per latest concept of introducing Multipurpose National Identity Card, | am

entrusted with the works relating to' implementation/execution/monitoring and -

supervising of Pilot Project of MNIC as Director Citizen Registration as per rule
framed.

| also approached to erstwhile RGl on 10“ April 2004 in the office chamber of the
Chief Secretary to the Gowvt. of Tripura, Agartala for considering the scale of
Director in my favour during his kind visit to this State.

It is worth to mention here that the officer who have been holdmg the post of
Director under the Gowt. of Tripura are entitled to draw the scale of Director in the
pay scale of Rs.14100-450-20000/-. But being appointed as Director of Census
Operations, Tripura, | am neither favoured with the scale of Director of Govt. of
India nor the scale of Director of the State Govt. It is fact that | am discharging my

~ duties in the post carrying higher responsibilities for Wthh my case may kindly be

considered with sympathetically.




Kfislmadhzm Nath,

1

CENSUS OF INDIA 2001

Director,
. ~ Phone :232-2225
STATOTAT FaFTerd, Hqe Fax  :0381-2322225 CENSUS OPERATIONS. TRIPURA
210 3, i &1, arRA 799 003 E-mail’ : dco@tsu trp.nic.in 210-D. Office Lane. Agartala- 799 001

To

10.

1.

(Page :2)

' have also pursued in many occasions to sanction me at least central DA and
other admissible allowances befitling to my present scale. But my humble
approach in this regard is also not considered.

Kindly refer my earier D.O. vide No.S.112/CA/DCO/2K/01 dated 31-10-2001
addressed to you detailing my ground for considering the scale of Director for
holding the higher responsibility.

Now;, | may personally request you to do favour me fo get the scale of Director so
that | may derive legitimate financial benefit which | really deserve for holding the
post of Director of Census Operations, Tripura,

In fine, it is my fervent appeal to take up the matter with the appropriate authority
by exercising your personal sources for which you would have to take some pain
and for this | may kindly be pardoned. Before my final departure from this Census
family | acknowledge your wholehearted and elderty cooperation received from
time to time., :

| am confident that yqu'Mll take a favourable step and for your act of kindness |

shall remain ever grateful. -

il WWU&,

Yours Sa Uml't )

Ko Sk k. ol
(Krishnadhan Nath)
Director G, -ty

Mr. B. P. Mallik,
Jt. Sceretary &

Jt. Registrar General of India,
2/A Mansingh Road,
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No.5.112/CAIDCO/2K/01. wr - 232-2225 o'w’(

DN S Y Phone : 232-2225
gparamy CENSUS  uRA WHR Fax:0381-2322225
2 Government of India E-mail : dco@tsu.trp.nic.in
UEREIGR!

Ministry of Home Affairs
sriaa s, s Perea, Bga
Office of the Director of Census Operations. Tripura
- 210 3, i @/ 210-D, Office Lane

IIRAGAT / Agartala - 789 001.

Dated 18" January, 2005

To

The Registrar General of India,
2-A, Mansingh Road,
New Delhi — 110 011

Respected Sir,

With propound regard | would like to draw your kind attention to the following fécts for
favour of your sympathetic consideration: :

1.  joined as Director of Census Operations, Tripura on 5.5.2000 and since then | am
perusing before your honour to kindly sanction me the scale of Director for holding
the post in the Directorate of Census Operations, Tripura and to fix my pay in the
scale of Rs.15100-18300/- consequent upon option exercised by me and
communicated to ORGI vide this office letter No.A.19018/1/2000-Estt, dated
16.6.2000. ' ,

2. 1 also made representation to the Chief Secretary to the Gowt. of Tripura with a
request to move to the RGI for fixation of pay and in response to my letter, my
parent Department referred the matter accordingly vide letter No.F.14 (4)-GA94(L)

- dated 18.12.2000 of Department of GA(P&T) for favour of your kind consideration
-Butitis the irony of fate that till date my prayer is not considered.

3. | made several correspondences to then RGI and also wrote few D.O. letters vide
No.112/CA/DCO/2K/01 dated 6.11.2000 and subsequent letter number
A.19018/1/2000-Estt dated 14t September 2001 and the latest D.0. letter dated
31.08.2004. But due to my ill luck my case is not yet favoured.

4. Besides my assigned job as DCO,Tripura | am also discharging my duties as
Joint Registrar General vide ORGI order No.6/4/98-VS(CRS) dated 28.11.2002
under RBD Act 1969 in the State of Tripura.

5. As per latest concept of introducing Multipurpose National Identity Card, | am
entrusted with the works relating to implementation/execution/monitoring and
supervising of Pilot Project of MNIC as Director Citizen Registration as per rule
framed. '

6. | also approached the then RGI on 14t February, 2001 and 10® April 2004 in the
office chamber of the Chief Secretary to the Govt. of Tripura, Agartala for
considering the scale of Director in my favour during his kind visit to this State.

7. It is worth to mention here that the officer who have been holding the post of
Director under the Gowt. of Tripura are entitled to draw the scale of Director in the
pay scale of Rs.14100-450-20000/-. But being appointed as Director of Census
Operations, Tripura, | am neither favoured with the scale of Director of Govt. of
India nor the scale of Director of the State Govt. It is fact that I am discharging my
duties in the post carrying higher responsibilities for which my case may kindly be

considered with sympathetically.

.
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8. I 'have also pursued in many occasions to sanction me at least central DA and
other admissible allowances befitting to my present scale. But my humble
approach in this regard is also not considered. ,

9. JRG of ORGI is also well aware about my claim. In several occasions | have
perused him to look into my humble submission to allow me the scale of Director. |
also wrote D.O. vide No.S.112/CA/DCO/2K/01 dated 31-10-2001 & 08.12.2004 to
him detailing my ground for considering the scale of Director for holding the higher

Yesponsibility. .

10.  Infine, I may fervently request you to kindly consider my prayer and provide me to
get the scale of Director so that | may derive legitimate financial benefit, which |
really deserve for holding the post of Director of Census Operations, Tripura.

[ am confident that 'you will take a favourable step and for your act of kindness |
shall remain ever grateful. ‘ |
With best regards,

Yours faithfully

(K. D. Nath)
Director

Fe
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. No. 1/3/98- Ad.JIL{XX1V)
/(\,ﬁ“ ‘7{7-? - Bharat Sarkar/Govt. of India
' ‘% ?T%X - Grih Mantralaya/Ministry of Home Affairs
allihls  OFFICE OF THE REGISTRAR GENERAL, INDIA
%Ilsm Sewa Bhawan, R.K. Puram, New Delhi - 110066.

N e
PEOM.FE ORIENTED

Date: 15/03/2005
ORDER

In pursuance - of the Department of Personnel & Training's
O.M.No.6/14/99-EO(MM-11) dated 10.03.2005, the term of central deputation
of Shri K.D. Nath, a Tripura Civil Services Officer, preséntly working on
central deputation as Director of Census Operations, Tripura is extended
upto 31.03.2005 or until further orders whichever is earlier. |

D.K. SIKK))
REGISTRAR GENERAL & CENSUS COMMISSIONER, INDIA

To

Shiri K.D. Nath, Director of Census Operations, Tripura. o
" All Directorates of Census Operations.
_ The Chief Secretary, State Government of Tripura.
Office of the Establishment Officer, Deptt. of Personnel & Training,
“ North Block, New Delhi. '
~All Heads of Divisions in ORGL
- PSto RGI/JRGIL
" PAO (Census), MHA, New Delhi.
Shri S.L. Meena, Ad.I1 Sec.
- Order file.
0. Spare copy.

w1

SRR IR
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Office of the Registrar Ceneral, India

Sovgmmenk of buila
: Hinlstry of Homs Alfelre
ey 2A Mansingh Road, Row Defi-110011.

Ref. No.: 1/3/98-Ad.1I (XX1V) Date: 28.05.2005

Shri K.D. Nath, a Tripura Civil Services Officey, is relieved ol his dutics
as Director of Census Operations, Tripura and repatriated to his parent cadre
i.e. State Govt, of Tripura with effect from the afternoon of 31.05.2005.

| REGISTRAR GENERAL & CENSUS commsmmmnm \
To  °

Shri K.D. Nath, DCO, Tripurs.

All Directorates of Census Operations.

The Chief Secretary, State Government of Tripurs.
Office of the Establishment Officer, Department of Personnel A
Training, North Block, New Delhi.

All Heads of Divisions in ORGI, New Delhi.

PS to RGIIRGL.

PAO (Census), New Delhi.

Shri S.L. Meena, Ad-I1I Section.

. Order file.

0 Spare copy.

hal ol Sha
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Office of the Registrar General, India
Government of India
Ministry of Home Affairs
1* Iloor, Sewa Bhawan, ‘
R.K.Puram, New Delhi-110066.

Ny e
PEOMLE ORI ED

Ref. No:- 1/3/98-Ad-IL(XXIV)

Date: -25.08.2005

ORPER

In pursuance of the Department of Personnel & Training’s O.M.

No.6/14/99-EO(MM-1I) dated 16.08.2005, ex-post-facto approval is accorded for
regularization of the services of Shri IC.D. Nath, TCS on the post of Director of
Census Operations, Tripura for the period from 01.04.2005 to 31.05.2005.

To

) / ’2_:)

(1) K. sudu)
REGlSTRAR GENERAL & CENSUS COMMISSIONER, INDIA

u/s;m K.D. Nath, Ex-DCO, Tripura.

2.
3.

0=y

The Chief Secretary, State Government of Tupuxa

Office of the Establishment Officer, Department of Personnel & Training,
North Block, New Delhi..

PS to RGI/JRGI.

PAO (Census), New Delhi.

Shri S.L. Meena, Ad-II1 Section.

Order file.

. Spare copy.
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Application of ¥.R. 22 (I) (a) (1) when a permanent Government
servant is promoted from an officiating post.—Sometimes it may happen
that the pay of an employee, permancnt in post ‘A’ but officiating in post
‘B’ and subsequently transferred/promoted to post ‘C’ fixed with reference
to the officiating pay in post ‘B’ may work out to be less than the pay
fixed with reference to the substantive pay in post ‘A’. In order to remove
this anomaly, in such cases the pay should be fixed under F.R. 22 (I) (a) (1)
with reference to the substantive pay or the officiating pay, whichever may
be beneficial to the Government servant. [ G.1.O. (14) below F.R. 22

Application of F.R. 22 (I) (a) (1) to State Government servants on
appointment to higher post in the Government of India.—When a State
Government servant is appointed to a post under the Central Govern-
ment and the post carries duties and responsibilities of greater importance
than those attaching to the post held by him under State Government,
the initial pay may be fixed under F.R. 22 (I) (@) (1) [G.I.O. (13) F.R. 22

Fixation of pay on transfer from one post to another when the appoint-

.y ment does not iovolve assumption of higher responsibilitics.—As per clause
, \ (a) (2) of F.R. 22 (I), when a Government servant holding’a post, other
than.a tenure post, in a substantive or temporary or officiating capacity is

- appointed in"a substantive, temporary or officiating capacity, as the case

- may .be,.to;-another post which does not involve assumption of duties

- . and. responsibilities -of greater importance than those attaching to the
.. post held-By him, his initial pay in the new post should be fixed at the
‘stage'which 1s equal to his pay in respect of the old post held by him on
regular basis and he will draw his next increment in the new post on the
date on which he would have received an increment in the time-scale of

the old pest.

If there is no such equal stage in the time-scale of the new post, his
initial pay in the new post will be fixed at the stage next above his pay in
respect of the old post and he will draw his next increment in the new

~ post on completion of the period when an increment is earned in the
" time-scale of the new post. - ‘

The above provision is applicable also in the case¢s of appointments
to non-functipnal Selection Grade posts.

The above provision is applicable also in the case of appointment to a.

lower post at own request when the maximum pay of the lower post is
oot fess than the pay drawn in the old post. r

W
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@b 2i0/No. 6/4/96-VS(CRS) | \g“\
MR IRBR A ‘
GOVERNMENT OF INDIA NWERURE~ XXYIT
T8 WA

" MINISTRY OF HOME AFFAIRS
MR A AERRRER &1 By

\[\ OFFICE OF THE REGISTRAR GENERAL, INDIA
(’ V.S. Division, West Block I, R.K. Puram, New Delhi — 110056
}/'gfiN' DS/ REGGENLIND Tele-fax : 6100678 E-mail — rgsrs@nadb.vsnl.net.in
' i 23 () Aeo)
dated the
ORDER

The Direclors of Census Operations have been notified 'as Joint Registrar
Generals and the Joint/Depuly Directors have been notified as Assistant Registrar
General under the Registration of Births & Dealhs Act, 1969 1o discharge such
{funclions as the Registrar General, India may authorize them to discharge from time
10 time. It has been decided that the following functions may be looked alfter by the
Joirlt Registrar General/Assistant Registrar General in charge of.the Direclorate of
Census Operations of the state under the overall guidance and control of the

Y Registrar General, India. The other officials of the Directorate would assist the
5& b JRG/ARG in carrying out these activities under their supervision.
1. Monitoring of implementation of various provisions of the RBD Act, 1969
2. Coordination with the state government on behalf of the RGL.
3. The designations and functions of the registration functionaries across the
. ~ states are not uniform in all states. To avoid confusion, standardization of
A the designatiors. and corresponding functions are required across the
- ] states. This aspect will be looked into by the Joint Registrar Generals for
I | ‘taking up with the state government for appropriale action wherever
el necessary. =
~ s .
H (\} : T 4. Publicity for birth and death registration at the local level
(%A ~ i 5. Providing assistance to Chief Registrars for training of officials and
o~ ' inspections. v
’ NP . . .

3 ~ 6. Modernization of registration system in the state by way of
" s computerization etc. including preservation of civil registration records.
R, 7. Compilation (jf quarterly reporls at.stale levels and monthly reports for

@ . million plus cities/corporations/state capitals.
tl
_ 8. Monthly meetings with Chief Registrars
I

Biannual meeting of all districts and quarterly meetings of .all cilies in
coordination with the Chief Registrars.

The Joint Registrar Generals should submit a monthly report on the activilies
underlaken by them to the Registrar General, India by 10" of every month beginning

November 2002.

:/{]\/\ ﬁ‘,\/\}’.'\/(/\/\/\/ ~Aey e
( J.lZ/ santhiad © 1]
Registrar Gepgral, India
To . : _
r/\Jbinl Reyistrar Generals & Direclors of Census Operalions of all states
Copy to the Chiel Hegistrars of all states, with the reques! to coordinate the
(}_y work with DCO and JRG to improve the sysiem.

W _ . I"_J'. N )
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AP
~ 4 Nxeddse pf option

4.1 An caployee appointed oo deputation foreiga sovice mav elect (o
draw cither the p.y in the scale of Py of deputation/forei e s e post of bis '
basic pay in the jarent cadre plus Deputation (Duty) Alluw: vee hereon plus '
. personal pay. if tay. .

4 2 The boirowing suthonty should obtain the oplion ot the mipk»ycc
within one maont! from the date of Joiging the ex cadre pust unlew the em-
ployee hax hiovicif furnished the optien.

4.3 The epuan onc. exerclzed ~hall be find However, the ermploys o
ALy T v option und'r the following circunitances «wheeh wall bo eilze-
tive frora the dat. of ocowrence of the someis. - '

(a) When a receives pro forma prospation or i sppointad 10 nene
functiunal . election grads in his onrent eodie; *

(8} Whentes i reverted 10 & lov.er greds in his purent ¢ odre: "

() When by cecle of pay of the pareat post on the h1eis of v. hich his
cmolubonts Lre regiilated dunoy deputztionfioragn <ervice or of
oy cadre pont- held by ths mployee on dematatior/fireign L
iz b revised either pospertively or fioma recs a -t e don;

(d) Buad on the revisedisame option of the employre. - the ey of ' ’
pro fomma promotion/zppeintment 1, con-furcum § Telestior, ",
Gruds, evision of scales of PAY in the prreet oo e the pay of .-
putatiguists will be refixed = Hh reflarer o tu e tort o ent flement :
of pay +a the parent cedre. Hovwever, if the init) ] 0l ne ot for the '
P el of the deputation pasi wnd ty chrge of e Al dy ‘
wiertlied 5 envisoged, the py Shedy dav o w0 ten ot
will b protected if the pay miined i Jo
NOTE.~R.s sion in the mtes of DA HRA o- cilicr v cur L ither in
the parent or borawing arganization shal! mot te a0 0oz aee i | o wion of
the errlrcs opoon.

4.4 1 i pry of an onployes in hin ordre Pratucde o 0O e
svvision, the pay in the ex cadre post is aise lsble vo be reiiia o e s of
revised pay and in 22cordance with the revirsd option erese vy, if the
employee doss 1ot revise his option,

3. Pay fixation
a _ 5.1 When wa ymoloye.: on deputationfarerea servger | oo ey
w the “cple of py atsched to i ¢ 2 cardre Per bue o e
tnder——
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VAKALATNAMA

INTHE ENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHAT] ’

0. A. No. 66 , /20019

X ~
ShvFe KF gl Do sJolv |

...Applicant(s)

A 7 T
Uwo-’w 04 Su dio Z_OT/%LM

wgw@ o WO

...Respondent(s)

Know all men by these presemts that. the above named Applicant do hercby appoint.

nominate and gonstitute Sri Manik Chanda, Sri 3. 1{adf S drrulbovand Sri

G - Cronsokilty Advacate(s) and such of below mentioned Advocate(s) as shall accept

this VAKALATNAMA to be my/our true and lawful Advocate(s) to appear and act for

me/us in the above noted case and for that purpose to do all acts whatsoever in that

connection including depositing or drawing money. Jiling in or taking out papers, dseds

of composition etc. for me/us and on my/our behalf and /'We agree to ratify and confirm

. all such acts to be mine/our for all intends and purposes. In cage of non-payment of the

stipulated fee in fuli no Advocate(s) shail be bound to appear and/or act on my/our
behalf. : : 4

_
. _ 4~
In witness whereof, ’'We hereunto set my/our hand on this the ﬂ: 13 day of M el

2(}(%

Received from the Exccutant, Mr. __ ) / And accepted
satisfied and accepted. " Senior Advocate will lead me/us in the case.

| et A
Advocate “Advocate o Advocate ’
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s . "MEMORANDUM OF APPEARANCE Q%
S « | | Date : ’*“/3/”*4
To,

The Registrar
Central Administrative Tribunal

Bhangagarh, Rajgarh Road,
S - ' Guwahati.

IN THE MATTER OF :

OA.No. 66 of2006

L et

Sy Kephos Dhove Natty

v ' | . ' _— Applicant
: o - Vs -

Union of India & Others

------ Respondents

I, M. U. Ahmed, Addl. Central Govt. Standing Counsel, Central

~ Administrative Tribunai, Guwaha.ti,'hereb/yenter appearance on behalf of the

Union of India & Respondents Nos. in the above case. My name may
kindly be noted as Counsel and shown as Counsel for the Respondent/s.

R e i P

(Motin Ud-Din Ahmed)
Addl. C.G.5.C.
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IN THE MATTER OF:

O.ANo. 66}2006
Shri Knshna E’h&n Hath
.......... Applicant
- Versus —
Untion of India & Others.

......... Respondents

IN THE MATTER OF :

Written statement submitted by

) '  the Respondents No. 1 to 4.

WRITTEN STATEMENT

1.{a} That I am _ Heburk Rﬁ”‘af : at present
working as Ww\/@ Bethy Respondents No. in the case.

1 have gone through & copy of the application served on me and
have understood the contents ﬂle.t&éfl Save and ‘except whatever is
lspeciﬁcaiiy admitted in the written statement, the contentions and
statements made in the application may be deemed to have been
denied. I am competent and authorized to file the Written
statement on hehalf of all the respondents.

(b} The appﬁcaﬁon iz filed umust énd unsustamable both on

facts and in law,

ey e
e



e -al
RN gl —;?

_-f;h . . . , .-
# “‘ 5 e
4 . : ’ L.

-3

{c) That the application w® bad for xﬁn joinder of necessary
parties and misjoinder :of UnNnecessary Vpart:ies;

(d). That the application is also hit by the princ:ipies of wé.iver

~ estopel and acquiescence and liable to be dismissed.

(e} That any action taken by the respondents was not sﬁgmatié
and some were for the sake of public interest and it canmnot be said
that the decision taken hy the Respondents, against the applicant
had suffered from vice of illegatlity.

2. p 'BRIEF HISTORY OF THE CASE

{a) ‘Thirty temporary posts of Director of Cénsus Operations in the
StatesfUts were created for Census of India - 2001 with the approval of
‘Ministry of Finance. for a period of 5 years with effect from the date of
filling up. Out of these 30 posts, 18 were sanctixmed in the salection
grade of 1AS, equivalent to the rank of Du actorf .uepuiry Secretary and 12
posts in the Seiectton Gradef Junior Administrative Grade of the MS'
equivalent to the rank of Deputy Secretary in the Government of India.
The post of I)i?e::tof in the State of Tripura was created at the level of
Deputy Secretary to the Government of India. As per sanction order
dated 17.03.19988, oﬁcefg belonging to the SelectionfJunior
Administrative Grade appointed as Director of Census Operations v&ere
entitied to draw cent‘ra‘i. deputation allowance, as provided in Schedule
IxLC to the IAS {Pay} Rule%, 1954. No qpenﬁc pay scale was pxes.crxbeé
for the post of Dir actor of Census (}pez ations. |
{h)  Process for selection of JAS officers helonging to various States was
initiated by Department of Personmnel & Training for appomtment as
Director of Census Gpverations, The States of Tripura and Arunachal

Pradesh could not sparsflincate any JAS officer for appointment to the
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post of Director. Thm‘ef‘érei the applicant Shri K.D. Nath, a State Public
Civil Service Officer was appointed as Director of Census Operations,
Tripura and he joined on 05.05.2000. "Efihile working in the State
Go*mrxzmmt, he was drawing basic pay of Re.12,800/ - per month in the
pay scale of Rs.12000-18000/- which is almost equivaient to the péjr
scale of Deputy Secretary to the Government of India.

{c}  Applicant, who was appointed as birecfor of Census Opéraﬁans,

Tripura requested for fixation of his pay in the pay scale of Director, i.e.

Rs.15100-18300/ - as he was on central depiitaﬁon.. As per Government

instructions, the officer while on deputation can exercise his option -

either for the pay scale attached to the deputation post or the pay scale

drawn by him in his cadre pest plus &eputatizm {duty) allowance at the

rate of 5% when pas{ed in the same station or 10% when posted to -

another station, subject to maximum of Re.500/ —pm or Re.1000/ - p.an.
respectively.

{dj In the instant case, 'i‘."ue applicant, Shri K.Dv. Nath {a State Public
Civil Bervice Officer), could not exercise h‘iss' option fgf the pay séa’ie of
the deputation post because no specific pay scale is prescribed for the
post of Director of Census Operations in the sanction order. The
applicant was left with the other choice, i.e. deputation {duty} allowance
viz. 5% or 10%, as the case may be. In fact, all the Directors appointed in
the other Directorates were given cenfral deputation tenure allowance on
the basic pay drawn by them in the pay scale of theis parent cadre.

{e] Applicant’s request was examineé m consultation with the I}(}P&T,
which is the competent authority in the matter for fixation of pay. S‘nri
Nath is not a membea'. of AL‘i India Service. Therefore, his pay could not be

regulated in terms of IAS{Pay] Rules. As there is no specific pay scale



prescribhed for the pos‘i:' of Director of Census CGperations, he could only
draw a deputm_:ign allowance on his basic pay in the parent cadre.
Applicant's rapresentauons wers, therefore, rejected vide letter
No.P{ N{}‘})—Ad HI dated 30.10.2000 and No.P{N{18)-Ad. H_'{ dai:e&

18.12.2000 explaining reasons for not acceding to his request. However,

he continued in the post of Director of Census Operations and also made

several representations without raising any new additional issues. His
temire was extended by the Apgminfments‘ Committee of the Cabinet

from 3 years to 5 years with the consent of his Cadre Controlling

’,Aut’nority, i.e. Government of Tripura. At no poiut of tithe, he made a:iy

specific request for his premature repatriation to his parent department.

@ Applicant has filed an application in the Hon'hle C.AT, Guwahati .

Bench stating that under the usua‘i terms of deputation, he is mﬁﬂed to
elect and draw the pay of deputatmn and hm pay q}muiﬁ he fixed as per |
the provisions of FR.22{1){a){1}. Since he elected for the pay ‘of Dxrectm
which carries the pay scale of Rs.15100-18300/-, he should be allowed
to draw the same for a period of 5 yeérs which he has served as 'Directa;'

of Census Operations Tripura.

3. That 'mth regard to the statement made in para 1 of the :
application, the answermg nebpond_entb beg to submit that the
applicant has stated that “'lhls apphuatmn s made not against any
particular order but against non consideration of granting the pay
scale and beneﬁté of the post of Diz'ector“of Census Operations to
the appﬂcant as per the ususal téi-ms of deputation although the
applicant served under deputation f¢ the post of ~Director of Cemus..x

Operations, Tripura for long five years.” This is factually incorrect.
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The applicant has been granted all the benefits of the post of
Director of Census Operations as admissible under the rules. His

repetitive requests for grant of pay scale of Rs.15100-18300f-

which is admissible to Sclection Grade Officers of the IAS was

considered by this office in consultation with the competent

guthority, which is Department of Personnel & Training in the

Central Government. As his request was not in conformity with the

existing rules/procedure, the same was not accepted and his

request was rejected.

4, 'That with regard to t"he statement made in para 2, 3, %.1 to
4.6 of the ‘applic:aﬁon, the answermg Respondenis be.g to subnut
that they have no comments as those are matters of records. The
snswering respondents do not admit anyﬁnng except those are m
record. Eﬁxe-apphcanhls-p&’e—t@-sﬁmt%ﬁaﬁmi-&mmﬁi-j

5. That with regard to the statement made in para 4.7 of the

application, the answering Respondents beg to submit that it is a

fact that the applicant had given option on 30.05.2000 electing for -

the scale of pay of Rs.15100-18300/-. In fact, there was no
mention of exercising of option in the original circular{ appointment

letter. Therefore, eﬂ{erczsmg of option does not entitle the applicant

‘to get the desired pay s scme uniless it is offered and approved by the.

competent authority, which is the Registrar General, India.

Reference made to letter No.A-27011f13/2000-AdX dated

01.08.2000 wherein the pay scale of Director is -shown as

Rs.15100-18300/- does not entitle the applicant to make a claim to

1

A

e
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this pay scale. This was a letter calling for information from all the
Directorates under the RGI's office in connection with a report -
required to be submitted to Group of Secretaries. The pay scale

indicated for the post of Director was based en the pay scale of the

C The
Directors in the Central Govermment. wgtf,[})ireetars posted in

other Directorates were drawing salary in the pay scale of their
parent cadre. The applicant cannot claim perity on the basis of a
general circular which was addressed to all the Directorates, as this
was neither a sanction letter not 5;11 authorization with I’&ferex‘me to
the pay scale for the post of Director.

6. That with regard to the statement made in para 4.8 of the
application, the answering Respondents beg to submit that the
applicant had made several represent\atiﬂm regarding his pay |
fixation. His representations were rejected twice by the office of RGI
vide letter No.P/R{1OAd.II dated 30.10.2000 and No. P} N{18JAd.II
dated 18.12.2000.

As regards issuing a circular for appointment to the post of
Regional Census Oﬂ"icer. in the grade of Deputy Director on
deputation basis in the pay scale of _Rs.iOOGG- 15200, it has ne
relevance to this case.

7. ‘That with regard to the statement made in para 49 to 4.13 of
the application, the answering Respondents beg to submit that ﬂl&%-
facts relating to the raprese:r;téﬁoﬁs made by the applicant and the
reply thereto from the office ;;f RGI are not denied. However, the

5

stand taken by the office of RGI cannot be termed as irrational as it
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is hased on the relevant rules, It is reiterated that the post of

~ Director does not carry any specific pay scale. Therefore the

question of granting anf,{ specific pay scale as demanded by the
ap?ﬁoant does not arise. -

8. That with regard to the statement made m pm;a 4,14 of the
application, thé answering Respondents beg to submit that the

appointments made to the cadre of Deputy Director of Census

Operations on deputation basis are in accordance with the

Recruitment rules of this post which carries the pay scale of
Rs.10000-15200/-. The applicant’s case cannot be equated with
these appcintménts,, Government of Tripura pays monthly outfit

allowance at the rate of Rs.100f-. The reduction of applicant’s pay

: .. e g
by Rs.100/- s because e such allowance is paid in the Duectorate

of Census Operations. The applicant has not mentioned about the
5% deputation allowance which he was entitled as per the rules.
9. That with regard to the statement made in para 4.15 to 4.18

of the application, the answering Respondents beg to submit that

the facts in these .paragraphs are not denied. However, the

applicant’s representations were rejected twice by the ORGL As

such no response was given to his further representations which

did not contain eny new facts. As regards grant of more pay to

other officers in the Directorate, it is stated that each officer is paid

4

‘according to his entitlement and no comparisons can be made.

. 10. 'That with regard to the statement made in para 4.19 and 4.20

of the applcation, the answering Respondents beg to submit that



points raised in these paragraphs are repetitive in nature and have
aﬁ'e.aciy been replied in the preceding paragraphs. It was clearly
mentioned in the circular addressed to the State Government of
Tripura that the post of Director of Census Operations, Tripura is
equivalent to the rank of Deputy Secretary to the Government of
India, No pay scale was mentioned for the post and appointment
were to be made on deputation basis. The applicgnt’s- mtial
" appointment order was for a period of 3 years from the date of his
taking over charge. The post of Director of Census Operations is
not & permanent pc«st There are ne Recruitment Rules and pay
scale prescribed for this past.. All the Directors posted in the
various Directorates are .given ﬁle same benefits. They draw’
deputation allowance as admnssible under the rules and no pay
scale has been opted/granted so far f.o any of these Directors.

11. That with regard to the statement made in para 4.21 of the
.app]icaﬁon, the answermg Respandeﬁm beg to submit that the
absence of any pay scale in the circular/ appeintment letter cieanv
indicates that the post of Director of Census Operations does not

carry any particular pay scale. The “usual deputation terms”

as
applicable to all the Directors of Census Operations were also made
applicable in the applicant’s case. As such, ne injustice has been
done to the applicant and his ciaiﬁ} for the pay sgale of Rs.15100-
18300/ - is unjustified.

12. ‘That with regard to the statement made in para 4.22 of the

application, the answering Respondents beg fo submit that the
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applicant was appeinted on deputation to the post of Director of
Census Operations. He had.'expressed his willingness for this @st.
The concept of gmmg higher pay for higher duties and
responsibilities i§ applicable in the case of promotion. On the other
hand, in case of &epu@ﬁoz1, the terms & conditions of deputation
are clearly mentioned in the circular calling for applications from

willmg persons. The apphcant was paid as per the terms &

conditions mentioned in the circular and they remain unchanged.

The applicant continued to work on these terms & conditions
continuously for 5 years and never pressed for his repatriation.
13. That with regard to the statement made in para 4.23 of the

application, the answering Respondents beg to submit that the

extension of deputation from the imtial period of 3 years to 5 years

was neither arbitrary nor unilateral & malafide because it was

made with the consent of the Cadre Controlling Authority of the

applicant which is the Government of Tripura. At no stage, the
applicant had expressed his willingness to be repatriated to I)ib
parent department and he continued to work on the original terms
& conditions which were offered to him at the time of his initial
appointment. |

14; That with regard to the statement made in para 4.24 of the
application, the answering Respondents beg to submit that the rule
éuoted in this para is correct but in the instant case, in the

o«

absence of an_‘,; prescribed @py) scale for the post of Director of

Census Operations, none of the Directors could opt for the pay
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scale, This condition is ai::pﬁcabie not only to the applicant but to
all other Directors who were appc»mted in the oiher Directorates.

15. That with regard to the statement mad.e n para 4.25 of the

'apzahcahoxl the answermg Respondents beg to- bummt that it is

" fact that the apphcant had made several reprebentahons which

were duly considered by the competent authority and the rejection
was conveyed to him in reasonsble time. In spite of all this, the
applicant continued to work.

16. ‘That with regard to the statement made in para 4.26 of the

application, the answering Respondents beg ‘to submit that it is

almost a year that the applicant has been repatriated to his parent

department, it is not understood as to why he has made this

_ application now. If he was so aggrieved by the terms & conditions

of his deputation, he élmtﬂ& have opted for premétLue repatriation
to his parent department. |

1?, That with regard to the statement made in para 4.27 and 5.1
of the application, the answering Respondents beg to submit that
ncr;‘ njustice has heen ‘done to the applicant. As such this
application deserves to be dismissed. The applicant has enjoyed ail
benefits for which he was entitled.

18. That with regard to the statement made in para 5.2 of the |
application, the ansgvering Respondents beg to subn;it that as
already explained in the preoe.ding paras, this argument is not

sustainable. The applicant’s exercising the option for the pay scale
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is not acceptable 'becéuls.e no pay scale is pre:acrii:ed for the post of
Director of Census Operations.

19, That with regard to the statement made in para 5.3 of the
application, the answeriﬁg Respondents beg to submit that the post
of Dire;.‘.tor of Census Operations carmot be equated with the post
of Directors under the Ministry of Home Affairs as the procedure for
appointment and the conditions of service are not comparable.

20. That with regard to the statement made in para 5.4 and 5.5 of
the application, the answering Respondents beg to submit that FR
9{253 relates to pay & allowances admissible on deputation. The
applicant is already getting benefits as per his entitiement.

There is ne violation of Article 11 and 16 of the Constitution
of India as there is no pay scale presmbad for the deputation post.
Therefore, the ﬁuestioﬁ of drawing pay in the pay scale of the
deputation posf does not arise.

21. That with regard to ﬂﬁe statement made in para 5.6 of the
application, thé answering Respondents beg to submit that this

point has already been explained in para 5 of this i'epiy‘ The order

referred to in this para is neither a sanction nor authorization k%ti:er

for grant of pay scale for any partlcuim post.

23, That with regard to the statement made n para 5.7 & 5.8 of
the application, thé answering Respondents beg to submit that it is

a fact that there is no pay scale prescribed for the temporary post

of Director of Census Operations. This cannot ke considered itlegal
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Eecguse this arrangement is suitable for this office and it has been
duly approved by the competent authority.

The post of Director of Census Operations is not a permanent
pObt As this is a temporm'v post, no pay scale is attached.

23. 'That &mth regard to the statement made in para 5.9 of the

application, the answering Respondents beg to stbmit that orders -

referred in this para relate to nomenclature of the post of Director

as Joint Registrar General, India. it is not upgradation. This

nomenclature was done for facilitating the implementation of

Registration of Births & Deaths Act. It is an order describing the

functions which were already discharged by the concerned officers,

and it does not bestow any higher duties and responsihilities on the

- officers.

24, That with regard to the statement made in para 5.10 of the

application, the answering Res;mndents -be:g to denigé the same.
The applicant hasv suppressed the material facts.  The
representations subﬁﬁtted by the a?p}icaﬂt were duly considered,
with proper application of mind to thé facts and circumstances of
the case and tock decision in accordance with law and rules and

accordingly the relief sought for in the representation could not be

-granted by the competent authority.

95, That with regard to the statement made in para 5.11 of the
app}icaﬁon, the answering Respondents beg to submit that the

applicant was not engaged arbitrarily but with the consent of his
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parent department. If he was incurring heavy financial ioés, he
should have opt'ed for his prematm‘é repatriation. | |
26. 'That wiath regar&. to the statement made mn para 6,"}', 8 and 9
of the application, the answering Respondents beg to submit that
the applicant has failed to make out any legally tenable ground in
support of his case and it is totally deveid of merits and as such it
is linble to be dismissed with cost.

Furthermore, in the light of the facts and circumstances no

interim order is warranted in the case

~ 97. ‘That this m*it‘tgn statement is made bonafide and for the ends

of justice & equity.
Under the ahove circumstances,
Your Lordship would be pleased to
disimiss the application filed by the

applicant for the ends of justice.



YERIFICATION

1 okt Rey—,

N
aged about4{¢ years, working as ek Burechay

competent officer of the answering respondents, do hereby verify that the

 statements made in paragraph [, lzzo 27 are true to my knowledge and

those of the paragraphs _ 5, £ _____ being matter of record are true
to my information derived there from which I believe to be true and the
rests are my humble submissions before this Hon'ble Tribunal. | |

| And 1 sign this verification on this _’{_‘_J Z/_ day.of ‘fugz}i 2006 at

Guwanati.

2o 4t v

Signature
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In the maiter ofi-

/f't“r.'Q 2t Frrgaty

L...‘:A'\_ 3 iu L i:"-{.:h } A‘NOO ob fzgf’b
Sri Krishna Dhan Nath
.o Applicant,

In the matler of:-

Rejoinder. submitted " bv the anpﬁ'cant

y + +h s &+ + ¢ £lad h
against the wriltten statement fieG DY

A .

the respondents.

The applicant above-named most respectfully bege to state ac under; -
That the 3}3}?11&;& denies the statements made in para 1 and 2 of the

written statement und DLgu to state that the application has been filed
bonaﬁde and in accordance with the provisions of law.

Further, neither in the notification dated 04.05.1992 {Annexure-II to

the O.A) for appomum_m of Dixu.tor of Census opuauon on deputation

" basis nor in the communication dated 24.04.2000 { Annexure V to the O.A)

A annainiment of the aﬁn?ir‘nnf tn tho
-~ =~ &N wS E S

rolatno ta anmnint t ennited nnct of Thractar of
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Census Opcratmn, issuced by the Government, it was ever mentioned tnat

the post of Director of Census Cperation does not carry any specific bav

S rentnpﬂoﬁ 1“7 f}\o rosﬂnpr]on c in e writion gtatemeont, It n'r?c
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also specifically moentioned in the communication dated 24.04.2000

(Annexure-V lo the O.A) Uhal the appointment of the applicant to the post

of Director of Census operation was “on usual n__epui:a_t:_r_- terms”, which
only means the usual deputation térms laid down by the Covernment as
Fundamental Rules. The respendents nowhere meniioned thal there is
any separate rules of deputation in the respondent depariment devialing

oo~ . o~ —

there 15 o pay scale for the e post of Director of Census Operation and that

are mandatorv for d

ATl mta.ti(_m

-in all cases are not applicable in the case of the applicant are

misrepresentation of facts and are arbitrary, malafide, unfair, iifegal and

opposed to the provisions of Government rules
That the pp,lcant categorically denies the statements made in paragraphs

S e R e R
£4 4 £ 3hn TALC 1 dey A 41 1 + 1o o
Cinlers WTESPeciive Of e 1AS OF otagrs, mauding the appalan, wnoeves

were appointed as Director of Census Operation (DCO), having been
i
appointed in the same post and performing the similar duties and

" - P
-, P a oy < n o oibteatnd A ava Aniad 8 $rve on A
.Lcopuz.ngwmtxco are simuany situated and are entitied tor same coale of f va l}'

on the basic prindple of “equal ?ay for equal works”, As such the
contention of the respondents that the pay scale of Rs. 15100-18300 is
admissible only to Selection Grade Officers of the IAS who are appointed
as DCO and not to the applicant though holding the same post, is not
sustainable in the eve of law. A pav scale cannot be person-baéed but it is
attnched o a post and whoever Hu ids the post is entitled to get the scale of
pay attached to the post, as per Tules.

The npti(m cated 30.05.2000 submitted by the applicant electing for

scale of the ¢ iepatea post (Rs. 15100-18300/-) was submitted in terms of



&

15100-18300/-, The e hé dents have also admitted

L8

i .
Y P vam T Dusin et by 3o Lyvrecdameanomdnf Lo ...‘....«}..:_‘_...
ﬂ‘x\: it iSioT \u Iy h.udam\_ﬁml r{uiiu: 'vv'ﬁ.i.\_h i5 Muauleu‘mi 10T ICgluaung

e pay of depu ulation service in any Government department. The

avpointment of the applicant as DCO was made on “usual lerms of
&,

1 : 2 e e PR
deputation”’ w was clearly montioned and the torm “usual torms of

ulation” means ihe provisions of the fundamenial rules of Lhe

rdingly the applicant exercised

shether it was mentioned in the onomai circular/appointment letfer as

Teswtha ' e il e 3 3 4
Further, the contention of the respondents that the post of Director

of Census Operation does not carry any specific pay scale is misieading

and factuallv incorrect, 1 the

is clearlv evident from Annexure-XI to the
Original Apy‘}icaﬁon that the office of the Registrar General, India itself

has indicated therein that the post of Director carries a pay scale of Rs.

AN AL D ARAL Lui i} 1€ LA A

writien RSN WaT WGE scale of Rs. 15}.00-18399/- is admissible for the.
officers of the IAS, holding the post of DCO and as such the applicant,
having been appointed in the same post of DCO cannot be denied the
benefit of the said pay scale. It is relevant to menton here that the

respondent department has adopted the pay scale shown in Annexure-Xi
to the Original Agpﬁcaﬁﬂn in respect of all other grades of officers Viz;

- +
ndre Masvvand Alavevs -

tU.l '1\.!. l.l.lch.LUL \_Ci.l.l.i.l\}t ALieidire Lhat t.he l_l?l:v

rvee r T‘\-'«e on
ER FY . LSFRATC ALLST

shown therein for the post' of Director is not in existence. It cannot be a
plea that while all the posts in the hierarchy in the respondent department

!4\ T cornd o e.«w&n Fa¥al in GC Ea vl vd }.‘ l':}.‘n o ‘nn’al—in«
SECEY T 5'.”. G? AE1X% DL £ uv, Xl u...!‘l.- FL'DL %28 BT REITI LISV LBl BOUVIACELILTAL,

does not have any spedfic scaie of pay, leaving it to the discretion of the
depariment so miuch so, that the applicant in spite of being the Head of
the department has been given the pay which has been given the pay
which is even less than the pay of Dy. Director, working under him. This
apart, the respondent depariment has maae'some appointments to the

- .
post of Deputy Director of Census operation on deputation basis who

in para 3 of the
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it is therefore clearly evident that th _post of DCG has got a specific
pay scale of Rs. 15100-18300/- and the applicant has discharged all the
At A wan {Tails o hatra lan A ‘l;" aw

?Oﬁ"‘bﬂlﬁ"s in thé Sﬁid PODL aa fave peen aone by other
WCOs including the officers of the IAS for mng 5 years and as such he is

1 P

. 18, 19 and 20 of the written statement and further Degb to state mat

* the extension of deputation period of the applicant from the initial period

- department only and that too without asking for the W]J}JDF'DESS of the

applicant whatsoever in an arbltrarv manner. The resvondents might have

done so with the consent of the cadre controlling Au ”mrvtv of the
. =)

applicant i.c. the Govermment of Tripura as stated in the written statement
by the respondents, but the réspondents have lost sight of the fact that the

rirn:n'a vide it's lottor dated 1812 2000 (‘A;Hriexure_ XVIIT to the

¥ Azl 2 ALeha wulzaT e P vavaed

O.A) itsclf requested the Registrar \.:LIILId.l, Indiu to take necessury action

(/. and also in ‘nw ed that in cace such ;._nana,‘l henefit is not

e 1.7 . 1.0 Pk I e . 135 K 3 ' o 11 \ 1.
CHICHACU W M, e dPPﬂLdIlt was Wldmg 10 DC ICYVOTTed Dadk 10 s

to get t. benefit of the scale of Rs. 151 ’3 FGOOL and demnial of
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u‘n}"t‘“"}' as per their requirements.

The coniention of the respondents Lthat DCOs in other Direclorates
did not apply for the scale, is not relevant here since it is 2 matter tor them
to decide

by
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deputauon but the matter remained unsettled and the less payment to the
a continnous wrong which the
icant has been suffering event Hll now. As such this application has

-

been made only after hav ving exhausted all means. at i“ds'dis_posai for his

remedy _
Further, if the post of Director of Census Operation is such an
isolated singuiar case that it has neither any specific pay scale nor

tnen in ail ntnesa. of me tmngb the respondents ought to have spelt out the
specific terms and conditions of deputation including the Day eic. in the
origmal circular/ appainhnent letter before borrov 'mg the officer on
deputation to the post of DCO, which the respondents failed to do.
However, in absence of all’ those, it is mandatory for the respondents to

< . 173 s o
abide by the “usual terms of deputation” ac laid dow by the Government

which have been provided in the F.R, But the rebpomlentb have not Deenv

‘doing either, and acting in an arbitrary and caprmmus manner rejecting

f i l‘ Ty
the claim of the app 'caut on this score als ne, the applicaion deserves to

‘ ‘

e ailow ed with Lo':»tb
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23, 24, 25 and 26 of (he wrillen sLalemem and begs lo submil (hat the
y _

Annexure- 1X to the Original Application which indicates the pay scale of
Dircector of Census Oporation, may not be a sancHon or authorization

1euer. as pleaded'b the respondents in para 21 of the wrillen sialement,

but nevertheless it is a public order which is neither false nor without anv
face valuc, ¥

It is therefore reiterated that the post of DCO has got the ‘spedﬁc

pay scale of Rs. 15100-18300/- attached to it and the am’rl_canf Was

~ d 15 tha anid ook an “rsual terms ~£ ,J.‘««¢nt:f...” 3 a dlat o ~f
OIS O Wig 8a1G PisL LIt sual ISTIs 01 Gepuiauvi L.e. the terms O1

such the claim of the applicant for above mentioned scale for his deputed
ek dm den mernEmenrider warith tha mnidiad weslan tirhinh tha amelicant is
_’UO" FEE O Ii.l. kER ﬁ‘ Viilt it OTLlaTAl TUucS yviulin Wi ﬂ?b‘ Laiiv 1o

egitimately entitled to get. The app icant has not suppresse d any material

fact and all his pravers for the pay scale have been teiected by the
respondents on false plea, most arbitrarily and without any application of
mind whatsoever. ' .

That in the facts and circumstances stated above, the Originai Application

-Jeserves to be allowed with costs.
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VERIFICATION

i, Shri Krishna Dhan Nath, s /o- Laie Rash Mohan Naih, aged aboui 56
years, resident of 10, Debendra Deb Nath Road, P.O. Dhaleswar, Agartala,
Nigt. Wost Tripura, Tripura, Pin- 799007, applicant in the instent ariginal
application, do hereby verify ihat ihe sialementé made in Paragraph1io5

are true to my fegal advice and 1 have not suppressed any material fact.

And 1sign this verification on this the /ﬂ_ day of Deeemb\g—;(}(f—

K M ) haan Nedh



